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27 • 9 • 02 	This is an 	lie at ion under 

section 19 of the Administrative 

Tribunals t, 1985 assailing the 

propriety and correctness of the order 

dated 6.9.2002 passed by the Director, 

NavodayaVidyalaya Samiti, terminating 

the service of the applicant. 

Heard Mr. M.Chanda, learned 

counsel for the applicant and also Mrs. 

R.Choudhury, learned counsel for the 

respondents. 
* 

The order of termination is 

appealable. For the fitness of things 

it would be appropriate if the applicant 

prefers an appeal before the authority, 
a  

cordingly, the applicant is directed 

to prefer an appeal before the appealate 

authority within ten days from toady. 

* 	 On receipt of the appeal, the appealate 

a 	 - 	 authority is directed to dispose of 

the same as expeditiously as possible 
• 	.za&4. 

pteferably within two months from the 

date.of receipt of the appeal. 

Subject to the observation made 

2' ? 	 above, the application is disposed of. 

No order as tbcosts. - 
d 

V c 
Member 	 Vice-chairman 

mb 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

(JUWAFIATI BENCH: GUWAHAI'I 

:1! 	(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	1 	/2002 

BETWEEN 

Sri Mukul Chandra Mukheijee 

Son of Late Sailish Chandra Mukheijee 

Trained Graduate Teacher (Math) 

Jawahar Navodaya Vidyalaya, 

Morigaon, P.O. Moiigaon, 

District Morigaon, 

Assam 

,Applicant 

LAND 

The Union of india, 

Represented by the Secretary to the 

Government of India, Ministry of Human Resources 

Development, department of Education, 

Government of India, New Dethi. 

Navodaya Vidyalaya Samiti 

Admit. Block, IGSI'DN, 

A-39 Kailash Colony, New Dclhi. 

VkJ 	ir 
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3. 	Comnussiollef, 

vodaya VidyalaYa Saifliti 

Mum. Btock IGSTDN, 

k- Kailash Colony, New Delhi. 

	

4. 	i Jot Director (Admfl), 

Navodaya Vidyaiaya Saniiti 

Colony, New Delhi. A-39 Kailash  

5. 	Assistallt Director (Pets) 

NavodaYa VidyalaYa Sainiti, 

Shilloii. 

5. 	The Principal, 

Jawahar Navodaya VidyalaYa 

Moiigaofl, P.O. Morigaofl, 

Dist. Morigaofl 

Msam. 

...RcspOfldefl 

.IbETAILS OF THE APPLICATION  

1. 	
ParticUlars of order(&) against which this application is ma4c.. 

This ppliCati0fl is made against 
	the j mpuqned order 

terifli nati on issued under, letter No 
	F. No. 

vS(Viq) dated 6.9,2002 issued y 	the c0miiiss10r' 

i.e' 
Delhi and also praYiPQ for settinQ aside the 

PkJ cJiarIit 1V¼ 
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ftmoraridurn of charge sheet in iti at;ed against the 

applicant under Rule 14 of the CCS (CCc) ruies 1965 

baring letter No. F,5093/94NVS(BPL)/4651 dated 

15,12.1994 and also for a further di rect:ion upon the 

rspondents to allow the appl icantto continue in 

srrvice as Trained Graduate Teacher (Math) (for short 

1G . T. (Math) in the Jawahar Navodaya Vidyalayc 

Mr:iqaon with all consequential service benefits. 

Jurisdiction of the Tribunaj. 

The applicant; declares that the subject matter of this 

application is well wIthin the jurisdiction of this 

Hnbie Tribunal. 

1 LJmitation 

The applicant further declares that this app:Iication is 

f.ied within the iim:itation prescribed under sect;iori21 

c the Admiristrative Tribunals Act, 1985. 

Fcts of the Case. 

4.1 That  the applicant is a citizen of India and as such he 

is enti. tied to all the rights, protections and 

privileges as guaranteed under the Constitution of 

india. The appi. icant initially appo:inted as TT (Math) 

dLjrinq the year 1992 and posted at Jawahar Navodaya 

Vidyalaya (for short •JNV), Zinc Nagar • Orissa., 

MukJ. koio 
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4,2 That the applicant. wh:i Ic worfcing as TDT (Math) at Zinc 

Nacjar ,  ., Orissa • he was placed unde r suspension v:idc. 

Memoranc.um bearing letter No.. F/94NVS(BPL)/874 dated 

2. 04.94/17. 06,94 by the Deputy Di rector • NVS, Bhopal 

on the alleged ground of contemplation of a 

disciplinary proceeding.. 

copy 	of the suspension 	order 	dated 

:29/17..04/06..1994 is annexed as Annexure - I. 

4.3 That t he reef te r a Memorandum of Charge sheet was issued 

: q i r1 .t.t 1 e applicant: under Rule 14 of the ccs(cCA) 

Rules • 1965 hearing letter No.. 5013/94NV3 (E$PL) /41.51 

dated 15 12 - 1994 In the said Memo r'in du m of charge 

sheet in as much as 5 article of char es were brought 

against the applicant.. It is alleged in Article No.1 

that the applicant attempted to estahl is h .[ ii :icit 

relationship with Kumar:i Leej ani all Nayak, a stucien t 

of ci ass IX and thereby v:iol ated the provisions of the 

cc (Conduct) Rules :L964. It is alleged in Article 

No. 2 that the applicant has misused his official post: 

and forced '>  gi rls stt.ident of class IX to report him 

beyond class hon rs and even at his residence v iolat:ing 

the rules.. In the A rticle No.. 3 it is further alleged 

that i'hi le functioning as TGS (Math) at .JNV., Zinc Nagar 

he did not attend the Oa.nesh Puj a celebration conducted 

in the said Vidyal eye instead the applicant: w as in the 

Girls hostel with Kumari Smite Pa.ti 1 on the pretxt of 

collecting copies- 

1ukJ  (1~0yr)rCCMIA11 
Olt 
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In the (rticle 4 	it 	is 	alleged that the applicant 

did 	not 	carry 	out the 	order 	of higher authority 

regarding the change of Headquarter from JNV Zinc nagar 

to JNV, Sambalpur, It is also alleged in the Article 

No.5 that.: the applicant deserted his d'.ities and 

abstained from the V:idyalaya with effect from 5,3,1994 

thereby violated t he provisions of Rule 3 (1) (iii) of 

the 005 (Conduct) Rules., 1964. The applicant 

:immed:iately on receipt the aforesaid Memorandum áf 

Charge Sheet dated 15..12..1994 submitted a 

representatJon addressed to the Deputy Director., NVS. 

Ehopai prayinq  for the copies of documents/papers and 

records. The relevant portion of his representation 

dated 30..12.1994 is quoted bela 

Cooies of documents. pacers and records wanted 

Report or Reports of the Reporting Officer,  

basing on which charges have been framed (all 

the charges, 

Statement or statements obtained .f:roffl  Kumar:i 

L.eezanjal i Na:ik., Kurriari Sun ita Patel Shri 

Jeenamani Naik and Mr. S. Patel • PET with 

specification of dates and final orders 

thereon 

Reports if any • sent by Sri R. Ku, ur ., Ex' 

Principal , 3NV • Link Naqar,  ., Dist Sundarqarh 

as also :rnchar'ge Principal., JNV., Sundarqarh. 

Report of the concerned officer regarding 

absence on leave from 5.3.94.  

MUVj 



0 

6 

a 

I shall he submitting explanation (shob,I 

cause) to the charges within fifteen days  after 

the date of receipt of copies of above documents, 

papers and records from the Headquarters Office. 

I n case it is i. n tended not to give me any 

copy of the documents, papers etc. prayed  for as 

above • I may k:indiy he intimated so that I shall 

be submitting explanation (sho,"cause) written 

statement to the charges basing on the information 

available with me 

Copies 	of 	the 	Memorandum 	No. 	5013/94' 

NVS(BPL)/4151 dated 15. 12 1994 and representation 

cat ed 30. 12, 1994 are anne xed hereto and marked 

as Annexure-2 and 3 respectively. 

That itis stated that the applicant thereafter 

submitted a representation dated 31,11995 deying the 

charges labeled against him vide Memorandum dated 

.15,121994. The applicant also stated in the said 

representation that since no copies of documents, 

papers supplied to him along with the charge sheet 

although he had applied for the same. He is entitled to 

get the copies of listed documents to defend his case, 

as such the applicant is denied the reasonable 

opportun itiesto defend his case and prevented him to 

put forward his appropriate defence in total violation 

of Rule of Natural Justice and rights. 

jil 
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imilar pr'ayer for supply of documents also made 

arl icr vide letter dated 10 1.1995. 

Copies of representation dated 10,1,1995 and 

i i1995 are annexed as AnnexUre - 
4 serie5 

ji 

45 that the Deputy Director, NVS, Bhopal, vde his 

iemorandum hearing letter No. F. 5O/Estt/NV3/BPL/954S41 

:ated i9/25,i1995 wherebY it is informed to the 

Lpl 
icant that the supply of documents desired by the 

ppl ic:ant cannot he supplied to him as because the same 

are highly confident:ial. However, if he desires he can 

'inspect certain aperS from the principal, JNV 

ChipUma. It is further stated in the said letter that 

in case his explanation did not reach the off ice of the 

deputy Director wIthin 10 days then it would be 

presumed that he had no explanation to submit and no 

further' 	correspor1deflces 	
would 	he 	entertained 

thereafter and the Inqu :i ry would be held as usual 

copy 
of the letter dated 19/25195 Is annexed as 

AnnexUre'S- 

46 That your applicant 	
begs to state that vide 

representation dated 17.2,1995 addresSed to the Deputy 

Director, Bhopal again prayed far supply of document 

and also denied the charges. 

1 	
cc)pY of the rep resen tatiafl dated 17 .2.95 is 

annexed as AnneXUre6- 

1' 

tV\tA*u( CJ(Q1oc ikQ 



47 That it is stated that Inquiry Off:icer was appointed 

by the Order bearing letter No F /94NVS(PL)/5i49 

dated 831995 

copy of the order dated €L31995 is annexed as 

Annexure7. 

018 That your appl:icant vide representation dated 931995 

and 203.1995 addressed to the Inquiry Officer as well 

as to the Deputy Director requested for supply of 

relevant documents and further requested well in 

advance to supply the name and addresses of wi t;nesses 

relied upon by the Departmental Side/ProsecutiOn 

together with the indicat;ion of nature of evidence 

suff:iciently ahead of the date of Inquiry to enable him 

to prepare his defence to cross examine the prosecution 

witness but to no resultS 

Copies of the representations dated 931995 and 

20..31995 are annexed as Annexure 8 and 9 

respectively.  

' 	That the Inquiry off icer vide his letter bearing No 

F/95NVS(BPL)/3096 dated 24111995 fixed the date of 

inquiry on 12121995 the same was also communicated to 

the Presenting Officer. The applicant accordingly 

participated at the Inquiry proceedings held at JNV, 

Belpara. In the said proceeding on 12,12. 1995. The 

inquiry was partly held and Kumari Sun ftc Patel fairly 

admitted that the applicant did not enter into the Hall 

of Dormitory as alleged in Article No,3 So far 

charges brought in Article No1 the applicant prayed 

£ 
A 

1tki ei1kk- 
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iother date for hearing although deposition is made by 

Kümari Sun I ta Patel - Itis stated that certain copies 

documents were shown to the applicant on the spot of 

the Inquiry on 12121995 therefore applicant prayed 

for another date for fixation of further hearing 

So far 	rtic1es 3 and 4 are concerned the 

iPlicant prayed for supply of reporting officers 

report and prayed for fixation of another date of 

h'earing but the same was refused by the Inquiry 

Off:icer. Similarly the applicant also prayed for 

.nother date to supply his reply so far Article 5 is 

doricerned in the process it can r ightly be said that 

she Inquiry was partly held. The applicant also 

4ubmitted his representation to the Inquiry Officer ,  

rayincj for a further date of Inquiry to enable him to 

ross examine the prosecution witnesses and to enable 

hLi l m  to submit a 1 ist of defence witnesses and other 

kocuments but to no result. 

Copy 	of 	the 	letter 	dated 	24.11. 1995 	and 

epresentation dated 12. 12. 1995 are annexed hereto and 

,barked at Annexure 10 and 11 respectively.  

410 That the Inquiry Officer vide his letter hearing No F 

VS(BPL)/543 dated 264.1996 informed to the applicant 

ith reference to his representation dated 11.. 4 .1996 

that the Inquiry Report has already been submitted to 

J,jje Deputy Director i.e. the Disciplinary author ity 
ji 

tforfurther action. hut surprisingly no .iriqu i ry Report 

led to the applicant as required under the law.  - 

j' \ J cAr h€ir_ocz 
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A copy of the representation dated 1141996 and 

tter dated 26.41996 are annexed hereto and marked as 

nexure- 12 and 13 respectively.  

4 .1iThat the Deputy D:irector, Bhopal vide Order bearing 

:Ltter 	No, 	, 50-13(40) /NVS ( PD) /BPL/98/2059 	dated 

revoked the order of Suspension thereafter 

vide Office Order NoF36 1/98/NVS(8PL)/Estt. 11/2167 

dLtd 208,1998 transferred and pasted the applicant to 

;JV WOKHA Naqaland The applicant accordingly joined 

Wokha Nagaland. However the app].. icarit is presently 

Tsted'att JNV, Morigaon Assam. 

Copy of the order dated 18 8. 1998 is annexed 

ereto and marked as Annexure-14. 

4.12 That the deputy Director NVS, Shillong wrote a letter 

to Chief Vigilance Officer NVS, New Delhi vide letter 

F,2-7/PF/2001NVS(SHR) 	2934 	dated 	20,12,2001 

wierehy it is requested to exp?dlte the decision of the 

ndinq disciplinary case of the appl:icant. It is also 

rtif ied by the Deputy Director that the present 

nduct of the teacher is very satisfactory, similarly 

e deputy Director, Shillong again wrote a letter to 

let Vigilance Off:icer for expeditious decision of the 

se of the applicant vide letter dated 142.2002. 

Copy of the order dated 20,12,2001 is annexed and 

marked as Annexure-15. 

4.13 That the Principal Morigaon, NYS also wrote a letter to 

the Deputy 	Director, 	NVS , Shi I long recommendng 	'for 

L koio 	 eq 
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early disposal of the disciplinarY proceeding of the 

applicant 	vide 	letter 	bear ing 	No. 	F. 1 

,1/PF/3NVM/MEM/2000/181 	dated 	14 8.2000 	and 	also 

forwarded the representation of the applicant dated 

14.8.2000 addressed to vigilance off icer NVS • New 

'Delhi. 

A C:Opy of the forwarding letter,  dated 14,82000 

and representation dated 14.82000 are annexed as 

Annexure 16 (series) 

4.14 That yoi.ir applicant while expecting a favourable 

order/decision f rom the end of d.elscipl mary authority 

aqa i nst the proceedi rig in :1. t I ated vi do Memorandum dated 

15.12.1994 by the Deputy Director, Bhopai under Rule 

14 of ccs(ccA) Rules 1965. Most surprisingly the 

Di rector' now redesignat ed as Commissioner • NVS • New 

Del hi The Appellate Authority issued the Impugned 

order, whereby the services of the app 1 icant is sought 

to be term:i.nat:ed on the alleged ground, that a 

complaint of moral turpitude involv:ing the immoral 

sexual behaviour towards girls student was received 

against the applicant while he was posted at JNV 

.::incnagar-  ., Orissa 

• 	It is stated in the impugned order that 	an 

enquiry was conducted against the charges has 

est;ablished that applicant is prima facie guilty of 

moral turpitude involving the exhibition of immoral 

sex'.ial behaviour to wards 2 (two) Girls students of 

CJass-iX of JNV. • Zinc Nagar, 0rissa It is also stated 

Mtd1J kc\C-- 
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tat it is not expedient and practicable to hold a 

r Lqu  iar enquiry under the pravisi0r1 of 003 (CCA) Rules 

:65 on account of serious embarrassment will cause 

t the concerned girls student and their guardians now 

tcrefore the Director, NVS, in exercise of powers 

provision of Notification F. 142/93NVS(V1g ) 

"All 	2012193 of NYS hereby terminates the services 

the appi i:cant: with immediate cf fect and the 

apiicant be paid pay and allowances for one month as 

admissible under the ru lea in lieu of the nbtice. 

period It is further' directed to the Deputy Di.rector 

VS., Shi 1 i.cng to relieve the applicant with immediate 

ft cc t. 

'This decision of the Director/COmmiSs10fle 	NVS, 

ew Delhi 'to terminate the service of the applicant 

Mith one month saiary, after in jtiat,ing a disciplinary 

roceeding by the respondents under rule 14 of CC3(CCI) 

I es 195 and more particular' ly when the enquiry 

to have been completed on 1212 1995 by the 

i:knqu I ry Officer appointed by the Dy. Director Bhopal 

• 	I ana SriCi enquiry officer when already submitted his 

report to the disciplinary authori'ty, the decision of 

termination cf service of the applicant is highly 

rhi'trary, illegal, unfair and contrary 'to rule and on 

that ground alone 'the impugned order bearing letter No. 

4r 	33/96-Nvs(viq) dated 692002 is liable to be 

seW aside and quashed 

copy of the impugned order dated 6.9 2.002 is 

enclosed herewith and marked as Annexure-17- 

Mukt CkrcAra 
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4,15 That your applicant begs to state that the Principal. 

•JNV,, Mar'igaon in terms of the impugned letter dated 

69 2002 and also in pursuance of Deputy Direct:or 's 

letter bearing No,. P/PF/NiCM/96NVS (ASHR) /4429 dated 

.12.. 9 2002 passed the consequential impugned Off ice 

Order vide letter No F. No 19/95-2002/JNVD/749 dated 

1892002 and also vide letter No. F..No 1'24/95' 

2002/JNVM/751 -"53 dated 19,, 92OQ2 whereby the services 

of the appl ic:anit is terminated and he is be:ing 

r'e.l ieved with effect from 19.9.2002. By the order dated 

18.9.2002 the applicant is d:irected to hand over 

charges of CBSE exam:ination and also directed to obtain 

no dues cer'tificate from various in charces and also 

stated that he would be paid pay and al. lowanoes for one 

month as admissible under the Rules in lieu of the 

not:ice period. 

Copy of the impugned letter dated 1$ .9.2002 and 

lelter-  dated 19.9.2002 are annexed her'eto as 

Annexure 18 & 19 rspectively. 

4.16 That it is stated that in the impugned order dated 

6,92002 the 	Comm:issioner, 	NVS has 	stated 	that any 

enqU :i ry is conducted regarding the charges and the same 

has 	been established 	that 	the applicant 	prima. 	'fade 

gui it'y of 	moral 	Turpitude t h e r e f o r e 	t h e ver'y 

expression 	of 	the 	Commissioner • 	NVS, 	regarding the 

correctness of 	the 	charges 	seems to 	be 	doubtful 	as 

appear's 	from the 	impugned order. 	It is fu rther 	stated 

in 	the said impugned order that 	it is 	felt that 	it 	is 
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ot expedient and practicable to hold a requ lar enquiry 

nder the provisions of CCS (CCA) Rules • 1965 on 

iccount of serious embarrassment it will cause to the 

oncerned girls students and their,  guardians, Hence,, 

the Commissioner, NVS in exercise of po'er under the 

jrovisions of Notification F. 142/93NVS(Viq)dated 

0121993 of NVS terminated the service of the 

ppi icant, In this connection it may be stated that the 

ppl icant is not aware of the Not:if cation dated 

20121993. As such, not in a position to make any 

tatement as regards the applicability of the aforesaid 

ot:ification in the instant case of the applicant. Be 

it stated that the regular inquiry under Rule 14 of the 
11 
bcs (Cc) Ru les • 1965 stated to have been completed by 

	

:he 	inquiry 	officer 	in 	his 	letter 	dated 

6. 4.1996 (nnexure--i3) addressed to t h e applicant, 

Therefore contention of the Commissioner, NVS that it 

is not expedient and practicable to hold a regular 

enquiry is contrary to the records. It is pertinent to 

iention here that the Memorandum of Charge Sheet on the 

;ame issue under Rule 14 of the CCS(CC() Rules 1965 in 

fact initiated by the appointing authority against the 

.ppiicant vide impugned letter dated 1512,1994 and the 

aid Memorandum and the proceeding against the present 

Applicant is pending till filing of this application, 

herefore respondents are not entitled to terminate 

the service of the appi. icant at this staqe under the 

law while the proceeding is pending r3qainst the 

ppl :icant on the same issue under Rule 14 of the 

krnk- 
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(bS(CC)Rules 1965 1 .e. on the alleged complaint of 

m1ora 1 tu rp I tu de. It appears that the Comm i ss loner • NVS, 

made an attempt to ignore 	the pending disciplinary 

roceedinq 	initiated under Ru is 14 r3qainst the 

ppi ice. nt through Memorandum dated 15.12 1994 

417 That it is stated that the Commiss loner NVS seems to 

have invoked the provision of temporary service rules 

11or the purpose of terminating the service of the 

.pplicant and with this view of intention he has 

Oroposed to pay salary for a period of one month in 

ieu of notice period, in this connection it may be 

stated that applicant is a regular and permanent 

mpioyee of the Samiti as such the course adopted by 

the Commissioner, NVS, is cont;rary to rule. On that 

core alone the impugned orders dated 6.9 2002 

1892002 and 19,92002 are liable to be set aside and 

uashed. 

4-1B That your applicant begs to state that the incident 

l leqed to have been took place during the year 1994 

nd the Memorandum of Charges served upon the applicant 

tay back on 15,121994 and the Inquiry Officer 

completed his enquiry on 12121995 and report was also 

duiy submitted before the disc:i.piinary authority way 

)ack in the year 1996. Thereafter a long period of six 

'ears have already elapsed in the meantime nothing was 

ommun icated to the applicant on the said issue. In the  

ieaflwhi is. the competent aut hority/c:ontroii :ing authority 

lso cert if ied the fact that the conduct of the 

ippi leant is very much satisfactory and the allegation 

M 1  
' 'LkrvL/' 	 T-' 	

¼L 
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aqa:inst the applicant is fake. Therefore termination of 

the services of the applicant at this distant point of 

time is nothing but colourable exercise of power and 

the same is highly illegal unfair. It is ought to he 

ment:ioned here that the applicant after prolonged 

suspension reinstated in service in the month of 

ugust 1998 and he has served thereafter to the best 

satisfaction of the concerned authorities as evident 

from the correspondences mentioned in the aforesaid 

paragraphs in this application Therefore the impugned 

order of term:ination of sErvices dated 6.9.2002 

18.92002 and 1992002 are liable to he set aside and 

quashed 

4.19 That it is stated that the applicant got married in the 

year 	1996 and 	as a 	result of 	such wedlock got two 

ch ldren therefore if 	the impugned order 	is not set 

aside in that event it will cause irreparable loss to 

the applicant as well as to his three dependent family 

members including two minor children. The applicant has 

no other alternative scur'ce of earning to maintain the 

dependent fam:i ly members • more over the order of 

penalty is also disproportionate and on that score 

alone the impugned orders dated 692002 1€L92002 and 

.1992002 are liable to be set as:ide and quashed. 

420 That in the facts and circumstances stated ahoveit is 

a fit case for the Hon ble Tribunal to interfere with 

to protect the rights 	and 	interests of 	the 	applicant 

by 	passing an appropriate 	interim order 	staying 	the 

operation of the 	impugned 	orders da ted 	6.9.2002. 

j Ci'\aYIACt  
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1892002 and 1992002 till disposal of this Original 

ppiicat ion, 

1.2i That t;his application is made bonafide and for the 

cause of Justice, 

5. 	GrDunds for relief(s) with leaal orovisions. 

.5.1. For that, the issuance of the impugned order dated 

69 2002 terminating the service of the applicant 

during the pendency of the disciplinary proceeding 

initiated under Rule 14 of the CCS (CCc) Rule 1965 

against the applicant on the same subj cot matter is not 

permjssble on the part of the respondents before 

completion of the said proceeding. 

52 For that, regular inquiry under Rule 14 has stated to 

have been completed by the Inquiry Officer in terms of 

the Memorandum of charge sheet dated 1512,1 994 and the 

same was submitted before the discipiinary authority, 

therefore contention of the Commissioner, NVS, that it 

is not expedient to hold a regular inquiry is contrary 

to the records, 

5.3 For that, copies of the listed documents were not 

supplied to the applicant in connection with the said 

disciplinary proceeding initiated under Memorandum 

dated 15,12,1994 	in 	spite of 	repeated demands made by 

the 	applicant, 	thereby 	disciplinary authority denied 

MLAkJ Ck kkQ4ap 



the reasonable opportunities to the applicant 	to 

dferid the case of the applicant adequate1,y.  

.5 4 Er that the Inqu try Off bar submitted the 	enquiry 

r.port to the disciplinary authority but the same was 

not supplied to the applicant as required under the 

r liie and thereby denied reasonable opprt ounity to the 

abplicant to defend his case 

5,5 Fr t h a t 	the Inquiry Officer submitted his enquiry 

rbport to the disciplinary authority in pu rsuance of 

Memorandum of charge sheet dated 15..12.1994 way Jjt'le

- . 
	 hack in the year 1996 and 	on receipt of the enquiry 

eport, the dbcipl mary authority was pleased to revoke 

suspension order and also pleased to reinstate the 

A.pplicanit in service. 

3.6 For that • the services of the applicant cannot he 

erminated in the manner adopted by the respondent at 

this distant point of time i.e.. after a lapse of eight 

'ears in connection with an incident alleged to have 

been took place du r:ing the year 1994 in total violation 

bf the established rules and procedure of law.. 

5..7 	or that the Memorandum of charge sheet initiated 

qains•t the applicant under Rule 14 of the CCS(CC) 

uies 1965 on the alleged ground of moral turpitude. is 

sti 11 pending with the d:isc:ipl mary authority.. 

.5.8 fror that in any view of the matter the order of 

terminati on of service at this distant point of time is 

highly disproportionate. 
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.5,9 For that in the impuqnecj order dated 692002 the 

Comrn:issioner,  , NVS has stated that on the basis of the 

:i..nqu iry conducted it appears that the applicant is 

prima facie found guilty, therefore, the decision of 

the Commissioner, NVS seems to be not based on facts 

5,10 For that the Commissioner, NVS invoked the Temporary 

Service Rules for the pu r'pose of terminating the 

'services of the applicant, proposing to pay one month 

salary with allowances in lieu of notice period but the 

said prov:ision not applicable in the instant case of 

the applicant being a regular/permanent employee of 

Samity, 

5,11 For that the respondents themselves reinstated the 

'applicant in service revoking the order of suspension 

on their own and thereafter cert:if ied that the 

performance and conduct of the appl icarit is 

satisfact:ory, As such the order of termination is bad 

in law.  

5.12 For that the decision of termination of service of the 

appl icanit by the Commissioner is too harsh and 

disproportionate, 

5.13 For that the appi :icant got three dependent family 

members including two minor children as such the 

:irripuqned order cf termination of service will cause 

.i:rre.parable i..oss . to the applicant as well as to his 

family members including two minor children, 

5.14 For that the applicant: has no other alternative to 

maintain his I ivel i hood as well as his dependent family 

members including two minor children. 

f"\uij kcrr 1v 
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6. 	Details of remedies exhausted. 

:°hf the applicant states that he has exhausted all the 

remedies available to him and there is no other 

alternat:ive and efficacious remedy than to file this 

application. 

aT.1.J 	 sJ 	it. Ut 

Cu r t. 

The applicant further declares t h a t he had not 

previously filed any application , Writ Pet:it:ion or Suit 

before any Court or any other authority or any other 

Bench of the Tribunal regarding the subject matter of 

this application nor any such application Writ 

Petition or Suit is pending before any of them 

	

8. 	Relief(s) souQht for: 

Under the facts and circumstances stated above, the 

applicant humbly prays 	that 	Your Lordships be 	pleased 

to admit this application 	call 	for the records of 	the 

case and issue notice to the respondents to show cause 

as to why the relief(s) 	sought for 	in 	this application 

shall not be granted and on perusal of 	the records and 

fter 	hearing the 	parties on the 	cause or causes 	that 

may he shown, he pleased to grant the following 

relief (s) 

81 That the Hon ble Tribunal be pleased to set as:ide and 

quash the impugned orders issued under letter 

No,.F No.. 3' - 3/96NVS(Vig) dated 6.9,2002, (Annexure-17) 

letter No. F.No..1-9/95--2002/JNVD/749 dated 18.92002 

Mw, 



/ 

21 

Fl 

(nnexure-18) 	a n d 	letter 	No.. 	F,No. 	.1-24/95 

2002/JNVM/751 -53 dated. 19. 9..2002 (Anne>ure" 19) 

8..2 That the Honble Tribunal he pleased to direct the 

respondents to allow the applicant to 

continue/reinstate in service in the same capacity as 

Trained Graduate Teacher in Ja'ahar Navodaya Vidya la, 

Morigaon with all consequential se rvice benf its, 

8.2 Costs of the appl icatiori 

$..3 Any other relief (s) to which the applicant is entitled 

as the Hon hle Tribunal may deem fit and proper. 

9. 	Interim order Draved for,. 

During pendency of this appi icatioh • the applicant 

prays fa rthe foiloinq relief 

9.1 	That the Hon ble Tribunal be pleased to stay the. 

operation of the impugned orders issued under letter 

No,F,No,3-3/9,..NVS(Viq) dated $..9..2002, (nnexure-17), 

letter No.. F.No,1*9/95_2002/JNVD/749 dated 18.9.2002 

(nnexure18) 	a n d 	letter 	No. 	F,No, 

2002/JNVM/75153 dated 19..9 2002 (nnexure* 19) . till 

disposal of this application, 

1o_ 

This application is filed through Advocates. 

1\ukJ 	 ~kp* 
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VERIicA1'ION 

:t • Shri Muku 1. Chandra Mu kherjee 	Son of Late 

Sa i1 i.h Chandra Kumheree 	orking as Trained Graduat.e 

Teakhr (Math) in the Jaahar Navodays Vidyalays, Morigaon 

P. 'Monigaon District Morigaon, Assam, do hereby ver:ify 

thatilthe statements made in Paragraph 1 to 4 and 6 to 12 are 

trie to my knowledge and those made in Paragraph 5 are true 

to1 mi legal advice and I have not suppressed any material 

f ac t 

nd I sign this ver:if:ication on this the 	.......day of 

S.ptmher. 2002. 

p 
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Gram 	NV5Aj 
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••:,• NavOda~a
. . 

5. - -- 	

(ducatjon Department) Govt ofindia * 	 irzif;n 	 Regionai Office 3 	 o 	( 	 C 3/3 
Arera Colony B1IOPAL '62 0 I 6 (N 1') 

- R: NO.F. 	
/94_NVS(BPL)/3?,  994 

( 	
?? 	 •, 	 • 	 _$ 	- ULi\IbJ.Oi\4 ORDER --. 

. 	 . 	

.; ,: 	. 	 . 	 '.. : 	
•.;: ,. 	 ., 	 . 	

0 	 • 	 : •; 	t 	 ) 	 .- •* 	.' 	 . 	 . 

Where 	
a disciplinary pcedng againstbLM.C.Mukhexjee, 

TGTj4aths is Lonteniplat'ed/pend1g '.-. 

\ 	
f 	 '•-._ 	 -- ç% , 	 •0) 	

'. 
vA 

therefoze,'the Dept1 Drectoz, iavodaya V. 	&tya 5thnitj, Regionaj Office, Bhopal, tn e' cercise or the poWe 
conferred by sub rule (1) of flule 10 of the Centr. Civil 
Services Rules, 965, herebyfplaces th said Shr 

Ii C0- - 	 \ Mukheree, TGT(Naths), Jawhar Navoday a VidyalayQ 	cng: Dit0sUndorgr; 
Orssa, under suspension with ircnldiuLc e f fe 

It is further ordered tlaL during the period that lu ord 
shall remains in force the headquarters of Shri M7C.Mukherjcc, 
TGT(Maths), should be JV Zinc Nagar, 
and the said Shri M.C.MukherJJ, TGT(Maths), shall no leve 
the eadquartewithout obta.n1ng t h e previous perrrlssion of 
the rndersigned. - 

/ 

• 	 " •. '' 	

" ( 	Dfl.B.V• 	ANAIpI 	)" ...... •, '•-'• ........ 

J)L'PUTY DIRCCTO1 / 	 e 

Copy to Shri M.CeMukherjee, TGT(Mth), Jawahdr Nvoday 
Viclyalaya, Zjnc Nagar, Dit.sundorgarh, OrJ.3o. Orders 0 	

'allowance admissible tohim during 
the period;of .his suèesjon will issue sepeately, , 0 . 

26 Copy to th Principal', Jawahtr Nvody Viyiya Zincni 
Dist.Sundegarh, Oris8a, for information 0 . 	, 	

0 

•• 

3. Copy.to the'Deputy . Dircor(p), Navodaya Vidyaiaya Samit1 New Delhi, for information0 	
': 	

••' 	

0 

"7 
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The undezsgned possrss to hold enquiry 

against Shri 	C1ukhe, TGT(PCM) §under upensiorj ee  

Jwahar Navodaya Vldyalaya zincnagar, Dist.Surdrçah, 
I 	 , 

\ 	Or'issa, urder ru1e14 of the Centr1 Civil ernces 
1 	 •' 	

t 

H 	 a 	 C1$ification1  Control and Appeal) rules 1)65 Tho 
sUbstance,of the imputation of misconduct or 

misbehaioir, in respe1ct of the enquiry is proposed io 

; be .4held ia setout in theenclosed s batment of articlr 

of charge(Anne,1);A statement of the imputations of 
1 	 I '  

1miscQnduct1 or rmibehavjoux in support of each article 
ofcharge 4$ isencosed(Annex_2). A list of documents 

.4 	 1 

by which, and a 1
.
ist of iitnesses, bywborno, the article 

of cha rgeare proposed to be sustained are enclosed 

(Annex-3), 

Shri M.C.MUkheZjeG, TGT(PCM) §undex suspension) 

isdirecteci to submit within  10 da'ys of the rectipt of 

this memorandum and ,ritten statenent of his defence 

~A\\9j,  and also to state whether 	edéito be heard. in 
person. 	 I 

He is inform that a enquiry will be held in 

respect of those articles of charge as jare not admittecL 

/ 	He should, therefore,. specificai:iy:adrnit  or deny each 

/ article of Charge.' 	. 	 . 	 . 	
: 

7 	 . 	 Shri .MC.Mukherjee,.. TGT(Mths) §und er.supensii 
.' 	 inform that If. .h does not submit'.'his written statement or 

41 	on or before the dateof defence pescribedin para2. 

above or does not appear before the enquiry autnority 

or otherwise fails or refuses tolcomply with the 

provl..sIon3 of rule 14 of the CCS (CCA) rules 1965 or 

the directions issued In pursuance of the said r'i1', 



/ 	 - 	- 
2 	- 

the enquIryautotity may hold the enquiry againsL 
him x-parte. 

Attention of Shri £4.CMukherjee, TCT(PCfl) 
under suspensions is invited to Rule 20 0 

IT Central Civil Services conduct rule 1964, un r 
which no Government servant shall bring oi. atLmL 
o bring •ànyjblit-ical or bitsae influence to beer 

upon any, superior athority tà.further his interest 

in ropect of eiTatters pertaininr to h 	servicc 
under to Governmen't. If any represontaLin 

on his behalf from another pson in rs 
of anymatter dealt with in these proceedings it 1.;jL 

be presumed that Shri ri.C.i"iuJcherJee, TGI(rCi) 	ui': 
suepension is .iware of Such a. reprsentation and 
that it has bCen rade at h1 instance and dcbion 
will be taken again 	him for violation, of rul 20 



I ••' 	 .. 	

.. 

of articles of charqe frtnicd aja .Ln t 
hri lvi. C. lhcrj cc, 	TGT (iaths) 	(und 	r suSoeflsjot), 	LV 
11)cn(ar, 	DisLt. 	3undergarh witil tho teruorir 

headquarters at LI V Cniplini, 	i)itt. 	S,,riblpur.  

• 	 •,ArtjcleI 

That, 	the said Shj M.C.vikherjee while 	unction- 
ing ca s TOT (Maths) 	at Ji'W Zincnagar during the 'period 
from 28.10092',tø. 5.794. and at JiVChip1iia, 	istt. 
Sarnbalpur from : 6.7.94 till 'date has misused. his oiici:f 
post as teacher and attempted tci establishiljjcji 
relationship •withKu..eezanJaij l'iayak, 	a student of 
Class 	IX. 	'. 	•.• 	. 	S 	 ': 	 0 

thhus he vioiatdth. 	provision. of rule 3 	(1) 
of 005 Conduct iuie 1964 which attracts di3ci.pj:i.n:.ii 
act:Lon against.hjm under the said prcvisin of 

That 	he Said bhrj. 	ilukherjac whi i 	£Lnc L1 rv 
ing as TGT(Maths) 	aLJi\W Zincnagar, D16tt. bundogarh 

H has misused his otficial post and forced bwo ç j irls o 
Class IX to rnr 	him hn 

S 	 S 	 S• 	 . " '. C. Q LAL3 CULL tV II1 at  
his r6idence v101ciing the rdles' 

Thus he violLed the provision of ruJ o 3 (1) 
(iii) of C t3COnducb Rules 1964 ihich aLLract 

	

TL 	disciplinary tction against him under the said prov.t;Joi 
of the rules. , 

	

•:r; : 	
.. : .. 	 • 0 	 .'7 	I 	• 	• 	1.' .,: 

That, dux- irig the afore5did period and ihi1r 
•: 	funotioning 'in the aforesaid Vidyalaya; Sht± V1.C. 	. 

Mukherjee ha9 not attended the GanethPuja Celebra t ions 
conducted in the Vidyalaya dncl instead was in the tpi1 
hotol with Ku Smita Patel by tho pretct of CoLetiv 
copies. 

Thus, ie violated the provisiori of 3 (I) (ui) 
f.c($ conductnuies 1964 to attract•discipiinai:y 

action agatn5t him.*undor the said provision ot rules.  

?rticle IV 

ThaL, durjri Lhe atoresaid perj.od and ih3 e 
00 	

functioning in the. afoeGajd Vid1aya th said 

	

• 	. 	. 	Shrj. M.C.Flukherjee, TCT (Maths) requested for his 
• 

	

	

S 	change of place of, headquarters to some other JLV. 
........arid accordingly the headquarters hsbeench;riged •0 

S 

, 	 from JV Zincnagar to Jl'IV Samoalpur, .. hut he hs not 
S 	reported and disobeyed the orders of the . higher 

• authorities. 



Thus he,  vioiated th' 	provisions of rule 3 	(1) 
(iii) 	of the CCS Conduct Rules - 1964'wbjch attr.cts 

• 'disciplinary - action against him underthe said 'provision 
of the-rule.' -• 	 -' 	 : 

Article V 

That,'.duringthe aforesaid period while 
• functioning in the aforesaid .Vidyalaya Shri I4.C.11ukhc- rj 

TG2(Maths) 	deserted his duties and 	bstined from tb 
• 	

- Vidyalaya w.e.. 	5394.; 

Thus he violated the, proVisionsu13 (I) 
(iii) 	of the CCS Conduct Rules 1964 which attr1c-bs 

.disdplinary action against him' under the said. provision 
of the rules. . 	 • 	 - 

• - : 	

:.. 

•. 	0. 

f-V 
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;c z ' ! 	Y 	 L,ta Lcic.n± of iwijugn it] Ofl Of rnis-conduct and 
1' 	K.f "I Misbchdviour th supDor-t. of thertir'1e 	 i of tho ch o 

* 

	

	 frmd oqainst Thri U C.Mu)chrrjr', TGT(Mdths) (unlrr 
6uspnion) , JNV, Zinc Nucu. D"t Sundcqrb 

i7ar 	 r 	 2_tic.:!:c__  
I 	 ThdI , the 	hr1 H Cuicherjee, 'while functton1n 

( a 1OT(iatbs) th.irthg ihc poriod from 28.10.92 rnisuc'd hi9 
t, , bff.Lcia1 pos aj tchc'rand ttcmptedtoest8b115h illicit 	' 

re13tionhip with Looznj1 Nayik, Shri Mukhi.jco has 	, writt 	1OttC35 toKu Lcczoja)i Wiya)c, tho stuk'nL o 

	

I 	J, 	b- , 	C 1BsshlX , - Of JV Zincn 9garlqud qi1 cso1writtcn lettors  
h.114c Mukherjcc. ¶iho Nvody vid'Ly being 

,residontjj choo1, L]io tuniiq ii.o vi1ebfl.c in (bc 	t, 	 , jut  r ,  

	

g 	 •t" 4 	4VidaJiyi 3urng thc wo1. 	 j-, 	•pod 
QL ' 	w Lttn cOrnIiUiicC (J on f rin ci 	Qcbcrto ! 	1.UC1( 1 	 c 	

q 

:v 	 J, çsTbuo be inteition]1y vio' toa ti 	norms bf 	Lu1c'. ,rnc1 	t 
jfattompted to estdblish'il]icit relationship with the 

aforesaid student 	' 

	

ty! 
	' 	

I 	
• 

J 	Thus ho ViO1ctCd the provisions of rule 3 (.E)(iii) 	l 
lot 	 of the CC3 ConducL JuicA whjr'h atLrlcts Adiscip11riry acLion J? 	goinjt him under the sdtd provision of.the rub 

t 	I 	 t 	1

1It  
lot 

4 	 ArlJ c.1II 

	

?4 	
I I 	 '  

iht, durinq the 1foLe3id period 	hrl'i C Murjc 	, 
VAX  Tc( t.bs) Maglacted his dUL)C5 and forced the c;u 1 to 

4 

	

I 

	

	I
') 	 report to him boyound cia s hou s jn elso a)c3 thorn to 

. report bo bi resi.dence 	lie had sidth At in cse L(u.unocL i I 	 t 1Ptcl s not wi .t1nq letters to him, hision 1  t fcelgood 	 1 
end compclJPfl Ku SuflcCt$3 to eil that shewon' L I  jove anybody 
ele Other than Sb Hukhr rjcc. 

Th uj 	violi td the norms c)i1 the Viriy;:ilriy i end 	' 	t negiecid his duties and tr:icd to establish unwnnted 

	

4 	 rc3ationhip with the qi ri stuc:lc'nt i speciiJ ly with Vu 3inet 
Pntel. Thus he violaLed rpov'is:Lons' of 'the Mn 3 (i). (iii) 
Of the CCC; Conduct flulco which attracts4he discipiinry ,  2. 	 action nqiioot him under tlic said uio. 

AR
Jrt1eJ.eXi 	'. 

That, durl.nq the a foresaid jeriod the said 
11.14.CJ4ukherj e while funct:ioui.ng in the aforesaid 

Vidye1aya di3obeyed orders of the Principal to Ct Lend the 
:', Ganeob .' PU a on. 19 9 • 93 evening, inteed: Sb .l1ukherj ee were 

in the gi2 I 	ho tel at 1. 2. 30 1 	on the ptcl c L ci. 
i checklncj the note book of Ku Suneete patel. sh.Mitkherjoe 

isiwell awire th it cLiy 10 girls' bostol,f -or the uil 
Adacbers is torbiidcrn flcl he took no prior pertiiisriinn from 
the competent autboriL-ics to cntc.'r the .ir'bo' hostel. Thus - 	 , he viol ted the prova.sion'- of CC Conduct f&ul c ' ( ) ( i I 

Ul  which atirnct r ct u Ipil ii i y  oction giiit htui uuc! i U he 
MASs 	t uY ac 'provisions of the rulc' 

ThiL, durinq the iLoc'-ai.cl pc'Liod the 31(1 
hM.C.MuJtherjee has roucs L" cI for chance of hc'ii.r'i:n3-:; 

.;frorn' JIV Zincnaqar to 011Y other place., Accordingly, hi 
temporary beedc.ju rLer, w 	.,hiLtd to 'the nc'Lahbeurino , 0 '  ' •. 	 which is Sambeipur v:l.dc this Office leter o1S85 
dt.6.7.94 	llo',vt, the said 5h MuJberjcc never oeLncjro 

...................................................................... 

I ,  

I '.  



- 	- - 	 - 

• 	
.0 

.0 

/ 
to report to Prncipal JNV .Cbipiima, instead put tor..rd 
arguernent stating for release of pay and a11oance ec 
!ThUS, be intentionally negiaCLCUflLS CtUiCS to reporl.: to  
JNV Chiplima and t'hus disobeyed the orders at the compntwot 
authorit:Las . rji 	be violated the provisions of COS 
Conduct Rule . 3 (I) (iii) which attracts disciplinary action 
ag;•inst him under the said nrovision of rules. 	. 

Article V 

During the . a fora said the said Sh.M.0 0 Mukharjae 
while functioning as TGT (Maths) neglected his duties 
and abstained from the Vidyalaya from 5.394 unauthC'risOlZ 
Inspi:e of instructions he never reported to his h:Iuarters 
either to draw his pay or any other allowances. Thus he 
desrted the duties End iiolated the provisions of 005 
Conduct Rule 3 ci) (iii) which attracts disciplinary 	0 

action aqainst him under the said provision. 

:1; 	0 

- 	 H 
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List of documents by which the art:Lcles of 
churac f rvted aciLnst h-i N .C.Mukherj e e, Tc;T (N l:hs) 
at CJNV Zincnagar is.un'roar1 -  are proposed to ho 

100   substained. 

rticle. I 

Letter written by Ku.Leezanj cli N•ay1c. 

Letter written by Sh.Joonmani Nayk, nr 	n 
of lKu.Leezanjali Nayak. 

Ar.tle II 

Leeter written by Ku.unaetn Patel. 

Letter writLen by Leezaali Nayak  

• 	 Article III 

• 	 1, 	Memorandum issued by the Principal dt. 

Article IV 

1. 	Office Order isud from NV3 RO, l3hopaJ. t. 
607,94. 

20 	 Sbri M.C.Multhenjee' S letter dt. 23 .8,94. 

Article V 

Principal, JNV, Zincbaqr 3,etter dt.19.11,94, 

Principal, JNV Zincnqar letter dt.2107.94 

0 

I 
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A. 

d 	oh M,C u  u)l1Or1 e P 

OOSCd to oo 

I 

• 	 .: 

ICTI 

KuLeC2d 1hi 3l  

? 

3 0 

l(u.Sueeta ptei 
Student t C1S IXP 

•• 	 y' stu 	
of C1S IX 

30 	
eCfl 

C II' 

then PrnCiP' 

2. 	• 	/ C 	
• 
JNV,.. Sundcrt,.. 	• 

rtiCie IV -.. 	 •, 	 • 

1. 	
PriC1P?, JW, Chip1 

 

2 	
3/C f1flC1Pd1 JV, 	cfl' 

DSL.1(J 

inc 
i/c PrinCPah1 Jt1V. L 

•1 	

•• 	••.•••• 	 •• •• 



tLo 

f / 	he lO)Utj L1rcctcL, 
Navodaya Vidya1iya a amitio.  
Peciion1 Ofi(, 

— k.-3/3, Arera CoLony 
131OL 	- 	4t,,2 	01 	(&4*2a) - 

£3c 	 to you 	Lotte.t No.F.5O.33/9c'1, 
- (L)/4151 6ated 1b01294 iorwrs ith PrricL 

iric 	aqr 	nthrçxh'1etter :o. 1036 	,21 12 

1 : :• • 	
iiich 	s zcivd y mean 26.12.94. . 

ih 	1ett. rt±LL 	to 	1I::Ir101cJflQt4fll 	 . 

I 	 on-152.2.94 4tn a 1un- 4urc-I. rr.,ue-71 Q  Thr 

: 	 and 	 hzv3 beLn rcLvcQ kj y mc.  

¶ )_ ' 	 the conniii Cdt3..0fl4 
k 	 p 	 j 

s The che 	beer ern.hoaicd In nnt,ur — 
II 	

;1 : 	 nneurG-I1I cof)rj 3iZ1.j 01 f.ivc ürtic1cc. 
.:: 	.i 

: - 	 - 	 '• 	 r:. .. 	 :. 	..:.. 

Ox c me tht ri erlqu.1.Ly 

; 
t 	 t. 	r:ot ntakc o' t. 	thi. s onui ty vi 11 li c  

•?;I 	;t pjØ't) P)blLiOAi O. (.(i1.aflutdh tc thOC'lu(j( 	t.v 
, .. 	.-' 	 1 	• 	 './ 	I  

l 
I 	r:I 	

I 	uLutmt v thr 	ept Q rrty un ttcn ttmci . 
t 	f 	I 
jI 	•I\ diród in th 	ccind parts ot Lh mcro numb ThJ 

INJI 
'- pr±±1 Jic down in ui 	VIZu, 	 1b 

I 	f s, 	I 	 U 	I• 	t)I 
diooj the CornpetentCourt 'o Lw J th t 

I 	' rqui in4o bE cha4e  is to be1 a 	 hc wn r. 	 .4  
by the d&Jnçuent toth 1.ircip]inry, Authoriy u3 not 

b"eo 	'ript oi explriitiori i6n"thd cie1inqucnt 
-'-t 	¶ ...i 	. 	-. 	. 	--•' 	 .- 	. 	. 	. 	,... 

I 	 I 	
P 

	

. 	. 
.: 	V(fl'9lieeted '. 

	

neft'it1ed t 	?c.i/e O1é O1 jc 
.-. 

corccerni.riçj th 1 c1wzges as Uso iepoxt or apozt .3 cf t 

\\y 	
. 	I.. 

to enable re (the delir.unt) to ubmi d 	tiLcfy 
I 	

explanation (sho,-cause)4, 

ir  
,.-.....................-,,. ...............-. 	- 	. --. ..,..- 	.:-.. 	_.. 	.-.• 	..,- 	.'.. 	...... I 	 j 

22_9ccu1cn02rs and record3 '-\a'1ti, 

I 	
1. icOOrt Or ftLpO.rv of tne 1CPOrUL'J  OLi 

b -  i.rj on wdtclb cnrcJes hdvc be..n ir -iiflC (1 

(i1L tc c3:qcs)4 	. 



,- 

I,  

I 2 •.v1'rl atatunaat3 3t.±L11 	trow :.. 

j :zriJ eli 	ji ..:.X-1tdri auni ta J?a ;l 

• _• 	- 
cJ'';;U&S... 

. 	
,•,••'. ---- U 

•, 	 r'- 
)' 

Specif i cation at d:t: -  and t1 o. 

3. Reports if 	uy 	nt by 

• UVç 	zinc •:oE,t . 	 013 ud 	geEh 

iflcq PrpL. 	3'.•;v 

SUACCIned CAME reg z ljjn ~  

on 	11:c7;  fro, 5. 3 . 94 4  

F' 

the chr 	J. -th.L Li, ::-n dey3 ftet the datu W .: .. • 

QJ cO1)i 	Ot 	ove damnOntse tapers and ; corc.i 

eecjce!3 Uf:tcc, 

in case Wiz 1ntr:Ld not to qJ_v_' me 	.:- 

the uocwrent:j2 pip;:3 etc-i p ro/Cd ior as 	 .. 

k±ndly be intimated .'o that I SIii be SuUmitticv -•...•- .'-.: - 

L v-'4\ 
tion (Show- ca ushk to 	ch-jes b3 sing on the 

available with Lfl 	• 	 1 - : 	 - 	 . . 

solicit the Lvour: o± )dncily sending me 

the ea1iest since I an iott:Lnq :undei •upieiOzi- 

'Lour3 .Li.thuui' 

Datc' 3 1 
zo,;/Pos S1edevkhunt3 
Jit. 13aiOze 
£IN-756 001 

(I 	 • 	 fi 	• 	 I • 	
L} LLNJ LITO 	k:- H 

• 	

- . (iukul Ch. Muk-herj) 
11.C;T. (4atb) 
(Under ••usponJoi1 
JNVI Zinc Ng-t 

Copy submitted to -the Principal j  •-.V. Zinc 

u'idorcjurb/' clncip&. MY ChiPlimae Wtv ..sambuip ur ...o: 

Ievour: at ini:ormution with U preyt- to kthdly3nLi ;is 

copie$ at obove mentioncu documpts, pepeze and :ocor.; 

to enoble me to submIt a satitoctory .  explar1iC:)'--

beputy Krktoz, NVJ Co) 	hopi (F1P) 

• • •• 	 - • 	 - 	 (1u kul C h 	•Hu}th L J .. ) 
TOT (1-th) 

- 	 (Jntcr-  L3Uueri:.L.) 

Date ; 	 - 	 •jV., zinc -O:I 



- 

Lu, 

	

.euty 	ecj 

	

Navoa V 	a1n.t u1L.ti 

ir ea a o± 
<M2OL6 (I) 

Sir, 

Ae to rnike faW 	 uo yQUr; honour 
VV Liezat Qur 	

£rox JLV) 	 c) 	 ar my 
t 	L 	be 	ortj 	iycoU' 	ah 3J% csc 
r*io itt o cgj ai:j e 46 

•Uow &Mt ;xy 1;ft1, 	er 	etext ; 	be 1C, pi to Ei I irn 	 Zor 	 anc •iLU. be Jein; bo. 

	

ii'r1x 	p:11 1  Ja' 0 b Jp 1 	J)1 , 	 u 
3'10J.; ( '/ i.) 	i,I s Lur .vour of yeur 

	

1,.•...Th,. 	•1 4 

nae £. am ,CO3flthuirg Uir SWlponio ora pre&y 
£on3 parkod •i corn! oZ Vt1uab1e .U)OUmezt; h.ve xut 
been ivon to ma a16x Jitxi thti 
i re received on 	 on 3O 	to 
me oopie o oOj,r 	 ppers and Necordt 
bo.y 	 or L3O to roporc3 he OI14rI,OJ 
8 USP 011-91= orderq cLtu  h176,94 orvM on me on 

hct 	th ohL%r&o3 wore ervcd on inc a tor 
six rnonth of the SUp'jo ororc thioh hau 
Uamagect my 	bofore the eyes of trio / 

iunt o be roiflztat I Ulaty id herioopry 
that cojin of dooujn anc.t pLOrs eta, Qutor 

	

S 	

.4 by mo on 3O12.4 my kiiU1 be .vento ma b the 
return or ixi ease or a x1atjonto'jt,n/kinJ.y 
b•) irt:j cc i chtjI bo submitting eanj 

1oi 	the crec 	bt3jX on Uie papers avIii 
with me UiIh a VIOW to et rid of LIM aupen1 	£ on 	withi) tarjnusoenr, .ioa arr 1oner. 

(Contd. t,k/2) 



0 

- 	 i.hcr rue i rry cvo rou' 

iv3 mc,  1kY 	 pj ond 

ho oau 	£ aw nn'thi', r.cr -putity of . 

anA.t rny zorvice bcrAftts aro at a sti 

)ute 1)5 

• t/: U 	a kiad evkthwta 9  
i)trn 

i 	

j( ) 

- 	 - 

d0 	r-Ls 
( MU.UL 	 iUi.UXTJ F-i 	) 

'.G1 (&ths) (Uner 
Zinc caar. 

1 	r n A -. o  

Copy subim.tt •o the riciep . - 	Z1u kJaar 
;rarh Ler £avouz'.of ir4orniiox2 an lUnd cotiori0 

k C JA  
( UUi' CAa Pe i3 J1 rnJii ) 

(• .&h) (• Ucier. 	ruio) 
i1ate 1O'1n5 	 JThf 21 £' , &unthr1i 

t 	1 
V.pA.. 	 y 

(pj submittU to —thell  .trimipal 	 ipiim& (Gah) 

JtriAti Dict 	tbJ pur ox 	vour or £n1OZnLti.Jr\ $1( 	'A 

ô tion 0  

.)ate 104.t'95 

I 	
s-p 

ceo vl 
( -W1UL IlAWRA MUIQThJ1 ) 

••.. 	 çUzi 	u'c) - 	-• 

JL4v Zr 

-I 



;LAL, 

To 

Th DpU 

(I 	 C! a y 	1,; ' 	31;ti, 
qioi O1Cc 

£ir 

3ej to invite kinc3 	rcc to your hnor 
F4650 	13/94 Mt (LFL)/4151 0  dt 	15.121,94 r&- civcd by r c t 

..øecem)er 1994 1 V2iling c'gs iinst n 16 iirtinj xc to 
and ho'j cue and to ubit 	inci coic o  

z eds w e r e rot ;ivc to 	tionj with th 
foxgivinj 	coj4 	3o 	oct 	 tc 4  Z1V:flt 

chargez to which I ii itS. tL d .Lnc 1. ir 	inquit0 Ijut 

uttc.r z urpri se 	lie L::r.d JV 	i1i- 	oI: 
intimtcd re in hj 1ttar AcJ. 	, 	td 21,1,95 	%NJ.13. 
me to eitr te dot.n 	1rct o th 	 but 	1j 

thein 	that too ha hi 	Ot c1riy nrt1orid it ir his IC 

dt&, 2i. 195 ccy of u,  I ich h 	been 	nt to 'our jccdsci b:' 
.3 1V Ci1iva (G0511 ) from uhich it 	b& tVjn t that 	c 
I-A1;3kC_I out U10 r1. 	1X3 of a COnt O 4A ,  th 	which  

cy contact immdizt1y 	 during off ice hour3 aid 

the Aocu:iients as lArected by the 	puty i.trctor, Sincc.,  
cuird in betv.evri to 	throuQh abv 	\t.he erninç of t? 

emainec1 

That, I have been P1,1ced Unddr tuspenion vi? oer; 

datr3 	 riciv.d by rn& oi 2.794 an continuing un r L 

till tociy. I witnoa some de1tory rrethods are bairig rLç 	th 
my suspension &s under the eecutivc inqtrctLoni ,-nJ cv.i 

.iprtme Court o Ir4di, a servant should on no account, h e. irJt un; 
suapenion for ro 	than 131months. 8ut I h ve not: yt bcori r"i 0. 
becau3e a pgoceeding is ttonginç over i'y 

That in 	Of dniL ot naturU justice v3 r e, oiojc 
tuiUs to mrs by y of not gtv in-j a copies or t kir; tic 

GP?i I ecords c.tc0 . jcv-nt to thech j' L 

I hd pplic.d on 3o41214, t umntt tn 	1o,inj 	 to 

Chare £rmd git me 

ZVM flOe 	1O€t to taxo don extxiCt of. C r CO)11 

/ 	
o th 	CtofltS, ?-6t7L 	cotr1 relcvnnt Co  

( 	( £ 	 th• crg 	rxd 	not m 



o  V 'A 
. 2 

Th1t I r 
0 

shenuch cjie 	qiVr to nic 	L 	utue 

uj to rote dot 	 zd copj 	thu' 
nent 	tc 0  e1evnt to t 	 to VioL."ItiOil o r 
zrhd as such 	uctho 	to k1rd1y 	intti me ir ervjc 
ifl1tjot o dt-t 	cijs 	 I 

uischji is hi 	pLyd 	 w byayiacj matter-,:,' 

	

I CraVe mercy o 	y a ioy 1  tb.r )o Di.&ctor 
rjtj- me 	 pdii 

ptl 	
sy: 2 't nie  jZ 	 , •v 

4-4 i1oc £or the cth ti 	o Jruy 31. 

 ina J4 

tours fjj th'. j 

nc1oure 	
\\L\k  

Xerox copy o 	 ()ul Chiir 
dated

f 1 ttc: no t. 	c.
- T N-th * 21,O195 	

(unje C)i 

Copy abmittecj to th ?J.1cipa1v, Ck2i11fl (1) Lox fa'ur of 	 orutjo 

Date s 

TGT (Mitb) (Lincr •upir 
.inc I4ii 

Copy submitted to thQ Prirctj, ThV 1  4thc Diet, for avou,z ot in fotj 

oat I CJ/\) 	\ s 2\ 
	(Juku1 c hba dr 	ukhi:j e 

T. (i4th)unthr 
JW/ Q . 	flcNgr., 	nirgh 



'1 
I 

NTOD1\y v:cjyALyA SAMITI 
• 	 (RI 3NL OICi ) 

3iOPAL 

NFo5O/EStt/NV3/pL/gS Dated 191ys 

.( J 

tv[: OAJM 

it 15 brought to the notice of Shri MUkUI 
Charidra Muier ice, TCT( Maths ) under suspension th 
vide his letter dated 3012.94, he 	indended to 
prolbnçj 	the case, 	the rspcasibil :Lty for ghjch res L3 
only. 	It is iurtheir brought to. his notice 	that 	the 
Copies desired by him is. of htgh.ty confidenLial 	tn 
aeture and Cannot be sent ,.. 	In 	Case 	he 	want 
to se certdin papers, 	he can meet 	the 	Priricip.i, 
JNV, 	ChiJ.pia.jnd Can 	see 	thC documents 	.i.ri 	p resence 
of an of 	icer end. Irincipal, JN\T, 	Chipi :LmaIn 
his explanation. 	idn' t reach this office with:Lri 	10' 
days, 	it wiU be cons:Ldered that he has no explanation 
to be given and no more correspondence in the ;aLter 
will be enterLajne 	and the erifu1ry will be heJd 
uhual 

(DR. F3 .V .RAf1A1A.TA1i) 
DLPUr -   Ulri c r 

3h. M C MukheraJee, 
rCT( I4aths) 

JNV, 	Cbipl.uua, 
Dist. 	abalpur(orjssa). 

Copy to the Prinp3, Juv, 	Chlplima, 	DisL 
arnhlpur for inFormation. 

oLpuryJr: 	rci 



— 	

0 - 

To 

/ 	 I'v D7uty 	(:tQZ. , 

•k' 	(' 	tvcy 	;Ji3 :yi  • 	
ion1 i1C:, 

- 3/3 0 	ra Co1ory, 
hopal - <) 2 016 

Zoflourei ;ir 

, 

L Li 

og reiecenc to your 'uic ic 	o, 	 t/ 

95.45410 dId z 	/0195 In t 	tsr of  

tiQn in the deptinta1 	oceiricj. C3 3çjiflJt 	fld t:> 

zoc ±vour of kind judicious coi 	:LQ 	r;c1 

That I zm co Ver y paid in ho art nd soul tht: my 

Authority,, thc Discilthary Authority had cxid a nctticr. 
I intndd to pclorg tho case,  tho respancibility. for 
'With rn, I may kindly be pB nitt 	to frjakm Sub,"'liaz 4 on'stn! 
regrci as below,  

That tfl? original 3upent3.ion OtI 	iiJ?d y 

20,94 	Chargesheet idon 150 120 94 to ceiv'd on 2,1,2; U. 

ChrgQ oh€ t wu rceivd tf tcr keopire mri u.nd r SO, SID n Or 

more then give irnt'.h, 

Copi o ppw, documents rlvnt to the 	no. 
giv.?n ElOflç7 with th 	 own therc w 	no dii1 tht 
of any pmpers Will not be civr 

There hae,  hi •, lot of Car 3pondcnC€t only or rjj,viarlq n 

copies of pps etc. Zn cao it 	intfllnded by th. ubon 
gnaio not to give rue copi of ny papers basing on ;hich th 

' Cherges have been Aamedi thc samo rniçht 	 to 
me alonç with thQ chdrgoehoOt rja Z hvc2 riot computrid b 
remtnber whet 1 ould hQv jerA in the Of1i 	inc 2 hava beed  
rot;in' under sueperizion for a iett' lo 	r1o1, i h,3vp  
prjed to reinstot re pending UnaUct.ion o! th 1eprtrnenti 

rocodincc 	Lv'n, I was donjod subcj. stO. ,nc, e. 611 Owanc e fot 

number or months zqncl aIter prolonged procra.tinatioñ your po1 

nd I w3 p-J.d 	A. on gettirj o E which I 	nt and 

t, JNV Chi.OlirWl o my 	dju rtct 0  

Q 

/9 	
7 	

/ • 

• 	 / 	
Cont 



•.:j; .c.-j 

•' 2 

	 I 
VD J 	 j.. 

a ett.1 to ccpj of 311. 	z 1evrt o -ch 

but since I haVe boerinic copi 	I zbinit th 111O;j 

mtion to the charqa 

"1dony all -the chargcQleVeLt€d gin3t fl? .fl  

£Iheet vide 	 13/94 	 15 1294  
on 26,124 and I. 	ve nY riç)ht.to ubcit furhcr ct - r 

as and wbn coi c &) docu rt etc. pi:ed or hV 
to me or whon zsuc h pper 	ocumer) tO ctc 	e 
Comptit; AUtOitY in mu pr3fl)4 

I r/ a.gair,  to kthtliy 	istte rn 

Eifl&,i iiition of thc 	tm.'nti proc •iincj 	ctht 	:. ?; 

hi3 3i':1y b!?& 	?Lp5J 1O 

And tor bhich t of  ss, I sh;11 i',r 

Yours fatthu1iv 

Date 
/ (Mukul 	cd 	Ei AU 1u€.:j <e) 

TQ'r 	(Mths) 	(;ni 
N\/ 	CH3pX.,X14r, 

£)t0 	-Smb&.pur 

"COpy submitcd to the ?incia1, JNV, Chiplima, 	iot 	1bur/ 
Ori$s 	ctVoUr ii 	ormator 	... 	 ..,. 

. VJ 	Lt 

(u)u 	Chn d 	tuk hrj 	e) 
•TT 	(ths) 	(Undcir- 

Vs : Cl 	1, 	Ai 	.. -, 	. . 	.. 	
Di&t G  'rnb1purQ  

Copy sub1ittd 	the Prncipa1 0 	 Dit 	udrrn, 
Ori.saij 2or,  Ejvowc of iflbmtion 	 . 	. 	,. 

C 
/ 

(iuk111 	 uhhd 
T. 	(iath)  
j 	;v 	ciiriti. 
L)jjt0 	- 	fl1)o1pu) 
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NVOUAYA fIDYALAY,A SA4lA I 
(REGIONAL OFFICE) 

NoF 	/94.NVS(BPL)/Sfc/9 

ORDER 

3/3 	i\!:Ei:) \ CC) U_•Y 
BHOPAL—i.62O16 

Dated: 	. 	:3.• .. 

rA 

El 

vereas an inquiry under rule 14 of the CLnrl 

Clvii Services (Classification.. Control anc Appel 

Rules, 19654 is being held against Shri MC4Mukh 

TGr(PCM) under supenson, JawahaL Navoday - i VLO/L-  i, 

Zinc Nagar Dist& Sundergah, Orissa and whroa 5 th 

Deputy Director, N3voaaya Vdylaya Samiti, Rocionji 

Office, Bhopal, considers that a inqu'lr'l aut.horlli 

should he appoint(to inquire into thecarqa frri 

against Shri M.C,I'ilukherjee, TGT(PCM) Under suspicli') 

JaUar ' Navodaya Vidyalaya Zincnaga'r 'Dist Sund.(ar 

Ijow therefore the Deputy Director, Navodaya Vidylay 

Samiti, Hecional Office, bhopal, in excercise of the 

powers confrred by the sub rule(2) of the said rule 

hereby appoints Shri 11-I.,K4Dixit, AssjstantJJirector 

Navodaya Vidyalaya Samiti, Hegiorial Office,' Bh6pal as  

the inquiring Officer to inquix'e'the'charge framed 
agins1 Shri. iv.C4114ukherjee, IGT(PCM) & under suspenon 

J\/, Zinc Ha'jar, D1StQ Sundergarh, Orissa, 

L 	 - 
( 	

D EPU ru 1R EC fC 

\\\ \ Copy 'to-  
o.c\ 

0 	 , 	Shri MC4Mukherjee, TCT(PcM)&:Under:'uspenion 
Javahar Navooaya Vidyalaya, Zinc Naçjdr, Dis1 
Sundrgarh, Oriisa. c/cjj  

2 	Shri HK4Dixit Assistant Director, Navodaya 
p 	Vidyaliya Samiti ;  Regional Office Bhopai for 

information 0  

Shri Dalak ishna Rao, Pr inc ipal JNV, Nar La 
DistKalaharidi 	' 

DEPUTY DIREC'1OI 
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T  
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ib 

	

¶ 	J 
1IlV 1)3 J'PY DT1! CTOfl, NAVOD!YA V1DAJ MA OMY  

:7 •.J'(0NALOFFicr' 	. 	. 

	

flUOPAL -'4.62 016 ( 	Pd).. 	
.• 	•. 	,. 

I 	 t 	 I 

JIONOU fin).  

I hu o the honou to apoaIi /(UI 1IUIOU 

the £0li°wiiit riovancus ,forfnvour of kind jd: 

	

-. 	 . COnsideration and orders. 

L'iiüt one c 1 inrro- e1ioo t wU curved upon mu 
On 26. 12.94 and myself was susponded the order - . 	. 	. 	

. 	ens roco:Lvod by m or 2. 79/p. 

	

That 1 1 	tlolinqueht eobgbt 'for  cur t m1h 

copies of Papers, 'documents and records to annbib mp ,  I-
anSwer cargoc by wty of sJicwiioj causo ( )fxp:Lwii U on) 
an Such Pa!JOr, documents etc. ,  wre lot ' ive.n to ;io 
along with the . c hartcou he et. 	 .... 	 V  

That the officer with whom such pn.'; 
were available Showed apathy towards. -ins in iviflG me 
copies of such papers etc. -relevant to the ciicu';eu OL," 

ground that those 'pooz -s O 'onfidon t:I.c11 anti Ctfl)i4  
• 	 0 	 , 	should not be g:Lvon to any body'. I'aubnj tted tha 

. 	 a eum pord a ervon I; I am no t onti t ad- to u e ii tnii nit / 

	

	
Govortimelit papers during suspenSion 1 period. The ffi'r 
howvor, told me only to poxse. the CoflCOr)t(J(( j'apev; 

• and not in ny 'case I shil be alloyod to tnke a 

J.i. I aubnitted that the I, an delinquent am onl::i tit' t 
• 	 . 	• 	• 	

•. • copies of all documents oven t1iouh not roJ.i.d u toia 

the Pronocu tion in a dopnrtniantal proceodiagL; CaQO n a 
• . . 	• 	. 	. 	. 	per (Jecision of a Competent Court of Low h i t s i;iil thn 

the officer insie ted not to give ins copicu of nil pqi,yr • 	
• 	 I Oulinitted, I have not got a coinptarisod brain to 	• 

reinom her all Lhins and Buch pe rusal 

	

co

vii) 	% 	.. - 	 . 	••• 	• 	,,0 
dofenco in any way. I had also sd

- 
 nE 	1ou of SacFi 	 ;• 

• 	 . . . 	. • . . 	. 	SUb 1eO1OO to your goodself but the concono(J ofi•jce 

bunt upon no . to allow ma copios or  
note down -oxtracto from 2ka ouch payox,dQc zzt 
But al) my prayers provod futile and 	

I 

oun.i.t OYplaxiatjon. Tide La ajjn 
ç'q 	 and than asking him to got hjs way out.ar 

! kM .  
/PoInumtod by I mu Clii 01 Jue ti co of a Ui n COMI L, 

- 	. . 
	. 	mttu r wan pro crao tinatcd like any thi ug and -.- rung 	 V..'.,.  

	

- 	infonnation sent to my Appointing Authod.t' 	uur (;:'::c 	- - 
to foiii a zioti on that I t111 erod the matter 

	

- 	

.: 	• .. 	. 	. 	 . 	 . 	- --a- 	, 	• 	. 	- 



T1)a I VIouid 	VU bi 	s Iiow 	CrtUO o t e o L vi hirL the 	limit hu t do to hon furujojj, 
of t o oGn c rnd

to th ingrcjj. o  nts of: cii roe, :r could lO t SU thu t oxp:Lniiatjor, in liu 	I n. COuPO1LoU 
to dy all the charges wi thou su ho t:Lnii L; 

the cao of SUC}I denl only duo to not i.v:Ln on 
cooieg documents and rOC'UC otc 

That the C har?e Iramj ng. Authority j. the o Au Lhority to fih1aiL3o the matter on ge tLIig Lho •Oo:. 
cune or to Olor for an enquiry by an imparii O 
who i not related to the inreieri (s of the con.:o, 

TJio rofora I Pray 

An Officer m a y be appointed 
VIZ: JNV J3:,mL: 

in the district of I3ainsoro or at MUndR1I in 	e 
of Cu back or at any other place xi aroun.jflj h. 
ho Capi.tai of Orisca to VOuchs:fe for a 

i)Uftr 
enquiry and fIndings as the reiat:Lvo Qfficorn ;U'C 
C011ectiVely trying to foodfat their idgo ari.ne 
to Se(  that I atnoust from service, 

I ni a kindlSr be ro.-jrj tated for thi',v:i th and 
potoU at some oblier Places okor them in bno di t 

It Of $nba1pu and Sundrgaiui aS 1. can not w1ftLo1id 
OuOponoion any longer bOCUSO tim Sup 	ion is undo 
long arid there lo overy POerlbiJIy thata non-pui 1'' 

may be er1pra Led for a puni tivo acti on  long run anti a PecjaJj 	
n 

y I viant to oxtend dul Lou e'id o u 
liyojhood Pending finalicati on of th pr 	nt depb, al procodjn 	ugr 

So) Lelt kind immadlate action in tiu io ju, 

Ycuis fithfuliy, 

M UC CJdc 

a111 a M!<1orjee) \ c' 	1T (Maths) Date: 	
(Under euspenco) 

Sv CHI)J1A 
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. 	 ., 	:f • 	: 	 ., 	 i ir, iCDIXIT, . 	 NV(Dy 	 . 

•; - - 	4jfc 	 . 	4 	E. 	, 	.... 	 , 	 . 	
) 	.j 	 . t ) r 	VIDYAfAyA SM!IX 	 . c1 	 , 	

I 	l 
J1G 	 ui cnmUz1cQtIoI]O, 	4 

. 19 41•S( 	)/, o 1 	 Io ii od t Dcp ty PJ. C) c torjN avoyuy1dya tVa 	t t1' 
JOioi, L 0 V U co bhc 1)a]. rGLO 1 6 I:t a. 	Jrintod 

 r'1$ an Jnqu1xy Oi i1 t.or u wqIro in to thejch ic f ineU irn t 	, '1 • i 	vo 	c £ 1 thLt 41t icui 	ii'i 	 1 to 	 4kF1 	Jf 	r hau boon,ppoi tcl nd 	vo 	iop 	 4 j 	
4 	( 	tt 	 g f4; 	 Lii 	t 	, 

UnUfUS uU'ior &u )poflflOt) 	 l.flUOfInttopord IDVOn 	
': t fmu&i i]I(I 

Ito  t under CW))(J1Uj.O1 1)flO ) 	Ox'"_' i  

	

Wed, j n MV J W 1n t 	• 	¶ 

Cfncu I an cotu1t; 
jiin W.16, 	 : a  

	

ta , au, )j 	fld 	tU1 d 1 	 :ae.cit :1 t vi i 	be v o ry h d fo z in a O 
Fop JQ) v t t i 	ci n t m I 

Is 

: 	 ° ' '' ) n 	 IXY 	1. I J)1thrn c Loi J 
iPrctJ U Oflo thtm lot mo 	To i onc 	 : Utc 4?1qfl fl ZItvAl In ho, 	

t, U el oxe, qrf 1 mnus 	h )'J nrj tI II 	I hop ot 
-let

c 	. 
Of rmuI 	iimn' bo hi IOIJ y lb id o tho 
at tO ovo;jd hadSJ]j.p to 

4 1 Rc 

	

r z 	 Ovor ,nu abovo, ti)') Lunrnud,bqputy UroutW i n  r 	
; In to pp Il I a m O(Iffl U ri (Marnhal 31 11 L ) 01 fi co r, to Unruhalf  - 	 OV (100 cO 011 boh1 I oc t1i 	j oor i on dud tp .. 	I 	 ..' 

fl '1 0LJciUU7)( fl Li or (1Ix,l 	Lfl 	Ox CJ C 	1l 	P1 ) N 	 . 
i 	 a wit no 	n a depir i on t 	p ( cedint  

su rj s loru, to tho  ooxnd rm 	 box to tm m 	r t t 

jO

.  
I 	 PIor efljj I, 1 f ror n 	r on i 	 th \JLLII 	fl 

/ 	00cICo I I o tho 'zq1P 	y (if J -t-. 	
..•• 	I J 	 PIit 	a (101 nql nI, 	I onti I10 	to fruo 	tho 	 j . 	. 0 

i iod aurotoo of Lho 	o lion wi. tOOL tor ln(ojj -y 	

. 
:indicat-j on O t lIio unturo of. r:iv onco  

01flb1 mo CU Cft1oiiljy LhC( ( of U o dnte Of hoz n' ond 
urilo r 	a indo oiro of thin fac 1 1 1 1 	o o1 oui y Immp u I : 	 . 	
biG Vor no to got roluly to ','çi::; )'ijt 	We Jt')O(JOcu iIOPI 

I 	 . 	w1trioo, 	Thia in z.d:ij W.o Lo no 141091 of tho mu l vi ry  
dto OJ.nco itJ U d(Jiii 	iflt j  j 	; on L:tio3 t 	t1(v; L;u 
tortt.I.00riy by w)dc1i LtU cit:.: 	i•o oouhI; to bo px'Ovd, 
lion co :1 t is ou 1i. b Lod that tho th0 Vu In forio toi10 ICy kijU3. 

• 	, 	 .. I 

- 	..• 	 ..... 

	

. 	
.. 	 . • 	 •1 	

•. 
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iIon (.o I t 	U O'L tt)d t.i).ri,t ti(? a 1?CVO Lfl f() 1i LI0fl 	ay 

idii1 bo L;Lvoi to, 	m fi± ci.o T1y c11oc or 	dat o 
:mquiry (i-lrIn;;) so as .t() !iro rn 'O1 	'id niu LoaL 

rac U t:i.onor iOr .coiidutIri - E.tic I .toiJy iofonu 

the ormu1ry 	Fur Ir u niai. on viIfl ho ato 

ftr d 	t:io .ad j;1c.0 o f enc;.iry are orderoc3. b 

th 1, rnod T2nquIry 01i1.cor. 

1Jte 	j / O j(s 

• 	'iour-t r.:I Lii.11; 

C uIth' r.J 0c3) 

(T, ( T0 ) ( P 	'i ) 
Undr th Ai.I nis trnt1vr (' 	'r 
of tho Prin ci. P2. J NV C UIPLi: t 

(0013111 r) Dj'3t, 	1:. 
(ancthr Ui)Or3Ior) 

P 	 -• 

U- C- 
COPY3U.b1itted to the I)eputi Dj. r000z i\.aonu1 

orric. P..i/3 Arrc-i Colony, BPi.-462 01.6 for Thvour o 
kind Info ntj.c,n anl.).v.i.zid action, 	 • - 

- . 	 •• 	•, 	-.. 	
U 	L. 

	

• 	(1 • (', Pi ukI'i :j 0 

• -. :.,, 	• 	1TT (.() u1dr.thoA'ijia 

LLc CiiitzoL )j i,'iJ AlI(JitJ.. 

JNV,CUIPLIMA .(Uoha,a) 
Data: 	- 	 Dt 	&jUi, (U() 

( 
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( 1 1T 	rT;F.( I 	1T{ tT7;j1 ) 

jz 

K 	1Tt 4'7T 	iE' 

f/jr).YJ j 1 
(An itJtoriorou5 Oianlsaion (,, 

iisLy ci ;turLian Icscurcc Dcvci 	' 
DepriLrneiit of duca lion) 

NO.F. 	/95-1TVS(13PL)/7é' 	 Dated 2411 

T / 	 : 	 R)GISTEN1J) 

/ 
,hri M.C.Mukherjee 0  
'TGT(PCM) sunder suspensions, 
C/o Principal, 
Jawahar Na'rodaya Vidyal aya 

pjima, 	 .Qiis. 

Syb:-, Departmen&a1 enquiry against Shri MC.Mukherjee TGT(: 
, 	stis=ension under r ule 	of teCCS'u1:' 

Sir, 
Under his order No.F. 	/95-NVS(B1?L)/5149 dtd 

a copy of which has been endorsed to you alsothe iyDc;: 
(RO) Bhcpal has appointed me as the Inquiry Authority t  
into the charge4 framed against you vide his memo No. 50 11/? 

(BPL) dated ,14.121994. 

O 	
I shall hold Departmental Inquiry in Lhc cu 	i 

the .12th December1995 'at JNV.Belpada, Dj 	olncjir, at iooc; 
• . 

	

	 You:, are therefore '±equestedi.t attend the proceedings w!thou 
fail at the appointed date, time & place failing which th'3 i. 

• 	 edings shall be held Ex.-paxty. 
faithfui. 

( ,1i1(e.DIXIT 
INQUIIY  

Copy te;- 	 . ... 

Shri 13L]'crishria' Rao,. 'Preaenting Officer, Princ:Lpl .  .ThV 
Nar1a(Kalahndj) 'eirequired to attend the D rtrnn 

, Inquiry a1ongwitha1lthelisted:documnents anel ccpies 

/ 	statements of listed witnesses as well as wiLne3cs ir 
' 	 person etc, as'e,the programme :above.Necessary  

ions maybe issuedto all the concerned witrsses ek 
ensure their presence so that the proceedings can he 
as per schec.lule0' S 	 '. 	

' 	 ':.," 	 ,• 	 .5 

2 	The Principal, J1SW chiplima(Sambalpur), He is requiret 
directed' the charged àfficialto'.àttend. Itho Departinent:1 
Inquiry on the appointed date, time & place Shri 14C 
Mukherjee, may please be relieved for attending the (TA'i 

atJNV Beipada,Dist.Bolarlgir. Letter addresd to him 
be got acknowledged from him... 

•3i3, 	 17T-462 016. 

U•3/3, Arcra (:oony, 	1c)flic-462 016. 
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Shri 	HK 	Dixit. 
Assistant 	Direc'or, 
Navodya Vldyilaya 	i-miti, 
Rqional 	OfFice, 	 7. 

•E-/3, 	Ar e 	Colony, 
Bho pal, 
and Enquiry Officer. 

Sir, 

Bq r 	cu.ly to 	present 	mys ele 	tordoy the 	t.. H 

before your qoorls4c i nd afend th 	enquiry, 

I TeQ ret to 	submit that 	I hid nt my hand no H. +a 	f.)-i: 

mtt OrU and 	Itteidinq 	enquiry as 	I rpce/d 	your counioion 

datd 	24.,95 	posd on 27.1195 	In thq AM OF 

running 	under 	extrime paUcity of 	funds 	as 	I hay0 not 	Y? 1 • 
wo 

subsistence aldowance For the 	months of 	April ,4, 	Miy,4 ,JUfl.H.• 

and Nov!95. The 1.a', 19 that If a servant is d1ied subslskjnwc 

ilowance durinq any period of suspension his nori_particip+ ion 

in the enquiry is just iFied, Honce, 	there will be no quest 1.')t) 

of proceedings to be held Ex-party as a person can not be h1i 

to be guilty unl eSs he had h.,d a f0r,frial and found to h. out1+' 

version OF -Whe world court.In this cac I cofl.d;r 

your qoodsel.f to be "A Daniel to judqemen.-.in my- .cas& 	and this 

dat e is your h000ur3 maiden C3_ Hnc. ;j;vfc?mpAdjjQja 

I ix d r1. 	r d lU", 	d p-ida, Disi- . Bol_ araq ir which is quit 

IC Ire to attend the harinq with out ....betriq ready ird hrno my 

defne ASSiStaflCe with me. . 	.. 	- 	.. 

In the 	 ir0fl a). 0nuiry cis e, the prOSCUs.flfl 	1 1. 

Ia VlT 	tO 1 cad it s ovi dence hot h oral an ri . clocumoflf TSr , jf any 

Id Ytor t h e HQ inypn -0 crosj pxjm1n6the Witne 	s 

* 	 ihIhit documents and p1prZ and give oral vLdefl0 to nrOv 

the c h : * cs 	inst me as neithor fhe prOCUS1fl nr the 

1 earl' pd 	9nOuIx '/ 	F ICpT 'Add. 1. neal with extran rUOU5 riai - 

other than 	t h q Facts ind rn1-t ei- s 0mborlid fhr ChaIqO sheet.  

Con * d, 	, P/ 2 



; 	 I 	 S 

(9 

- 	 Hence • list of memo  OF  etciflc 	may kindly b n qlvn 

to m 

In CSe deposition of prosecusion Witnesses i recoH•' 
by your qoodsplf today From rill the prosecugion WLtflQSS J 11CII 
of the marshQil,inq oFficer in CiSe h, the rnsrshe]j1nc 	Ficr 
produces personUy j n y  docum.is, 	er before yourQJ OO('I ti . 
he will be consi(ier 	s WtflC35, sa witness cn noL  h 
mrshe1j Ing OFFic.r nd judge of his own. 

Th.rCoy 	I 	)rit 	f h :~I IL In 	drjo s I f- lr,n; 
orosecsion wItfles 	re :record'd todriy,. CODICS or  f' 
riy kindly ')e  q1vn o 	ind 	rny be fIxd s 
I shal. I be cross examining with th 	:1is• nc o my fl' 
iss ist in Ce , so kindl y a llow?d i be cnn qed by t 	dui irq 

enquiry and  t hprFtr anoth cdf 	Is Fixed to rcco-d flr 5i 	s-n: 

If 	flecessnry 1 	fld •Fter cross-eyrnintj,i 	of psecusi.n 
I sh1 1 bo suhmitinq a list of deFence wItflps sand O+hr 
papers and records etc 1  If any, 	beFore your grine'SeIR 	 ç 
your goodslF and Tnarshpllinq Officer may out qutions 	0 T 
conccrning charges as j..hp defence i5 	to .h qustiond 	'n C'.i . flp 1  

enclosure of prosecusion. 

Yur 	f -i it hiii1 y, 
Date 

*

I 2 2/95 	
M 

1)1st 	ol.anqir • 	
(Mi l-AWL c. MU<HEiJ) 
TGT (PcM) • 	

(9nr1ersuspensiofl) 



___ 	 ----i 

To  

)?1 u, 

	

Io;t;, 	Ooto:r, 
tV(cty, Vi:?j 	(flit) , 

io I.on)I Urriou t  Bhopal1 

ij 
J(Ui r.j Offtecr 

/ 

kind reforchee to the n1qut, 

conduotod by AN cond(a:J r on 12,12. 	.n prpc on n o  

tho r31o(r)( j rj of J r and ryro1f 	J00 pt on 	i 
Witninnqm Hom o  tctnnt.IL1 c n wMve no! 	i 	to m 

ti c Of c'nrnii V/ 	1. 	a 	 iV(ij I 

Prod for it cttxr 	 of tho 	otcr e'tri 
o2 3 w v 	fl TI 	ipan (then 	chat 

JIW ', Oh I.plimc (Gho3z)ta) 	 uronar . 
(part tte r1P 1W T 1 1C', undGi.arh) 0O 1  

Ku. fluTt 1. t a 316tial (ni Udnnt 01' VI qlagi 3tV Line  

Utrndoy nrh). 

c irc:,'jnt In of' teer (tRo IV 'ih' I  

who - Is tn mnirn I mid6now fo'n hhnrl 
1.,,sonvcvtiwn Ad not !) )rF Oflfl 

PVn' 	I 	 0 hnt the 	 t'flf)([ I 	y ( 

to iirc1 1 t took I hPaint 	quebtinQ  

1 tlOnr 	i flt) !zdI fl 	 Llip,to 
in t t,' 	 c 	tIr f 	f 'r the C1r o or I I" 

prrEUf flfl, hho Waymnni., ho hü grcl oN 	i 

MyRolf Sri Ii 	 wm; obi;'i nd in 

.PU by th 3mioU lnquigj ofricar, Thjà his  

loot rUnod m anung th Is tbo oueo o th 

'° mnint o.V ho .roco 3. 

eu 	lou:L'J 	, 	s 	'jirir 	•jrtii 	Ctii" 	t1 
wu; not; Iro} nd 	t:ht) i•C'4fl. 

bemor NO ooni I i.1 I t)0 



/ 
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jtLOUB 	t3) tho )nqiwy OUiccr on 	 :t 

3ri Jewan.1 t1tyak 	the ft,thcr of &ove Ku, S. flonk 

did not venturo to 	pper 	bofor 	the 1etid i;nqtJi; 

officer, 	, 

-. 	 . . 	 ., 	lloovor, on that daMoopial.M.namo 

• 	
. 	 . . 	impOrtWTtdOOuxflOntO in bfti.ti CW 	J1t1 qIven to 	T1O by 

• the Jrer rntin 	Off ier 	no per order of .Eiiiy 0511 

33Q not at all 1o1b10 ond an fwoli onnot oouvejiinn i , 

rood. I aen4 	flich oopiori in four Annho  

(eria1 1o. 117, :119, 120 and 126 	most prohnhi 

from the roiatvo corrotipoudonco fib). . llowvr, 

1oib)o 	
op1ors may be given to inc for rn' eIin.,U 	o 

crows oxaniination to tim . pronocution WitnO(U"O on 0 

nint 	rInte 	when i ; 013. ho 	r;I,xod by tlio 3nnymna 

0iC3)OT. 	 . 

/ 
i\y the b.y 	1 	also wcnI; to arong  

3ri Burandra I otol, pr: Mo techei.' of J I 

• 	Z:Lnc 	flni.oal? 	, 	UItndor(nrI. 

?. 12. 	, 	I nrohmp 	( fl'I!II 1 y 

dcto 	luin not 	boon 	.V1;o1 	nn) 	dayo fo110 	r)fl ,  !j !le1.f 

bcjll(t qh,tt;tere(1 by 	i;ho horrowo of boinrr,under: ru 	Ponol .) 

Howryv'r, I nm 	movi ih' m.j Appointing Authority 	to 

rolonso wn from rmtponri.nn 	I ø.n und.p 	r. 	from 

¶rhofr, 	:c ))ray to )tindlj. 	n<1 	mo 

3.eib].o ooioo 	of the ubovo,lottern 	in 	L. Ho. 117, 

119, 120 and 126 an pr 0.1)OVO 	3ubmi3iono 	t;hat 

I ohall be koep:in( 	randy mysolf . to croen nxnminn Wl.  

the prosecut.on w:iI;uoso3 i;io1uc1in. 133,uroriOxa 1u 	1a;c 	, 

• 	. port time 	t;E)CtCtIer, .3 Ii V 	, 	nc Ilao.r, MundomrPrh 

.. 	3 

4 
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- 

with tho  OMMission that the enqqirj need not 

lin?r an I 3h1l not be b].o to Mce an, fn;.H - :' 

poi'ioci of Snponiori bi:t; to • h 	yt reir;i; 	T'.:Li'i 

'nici of c.cp;rtm 	 C r)r 

agawst me. 

Inx:i.auuly await ing th'T date on .,h . 

I t3 all be cross; evamining all proecut;ion wlknosnno  

b()fo:ce ;your oocioif and bheroaCt- er I ghall 

OubmitKno n.:jrcioc of the dofonce witne 

rolril;±re d.ocument; with .me .nd a Linal writton 

StROMOnt on behalf of my defenoc before ,  your ooctheli 

for fi nalisation of enquiry0 

Yours faitfulI; 

(Nuku] Gb wt a uVhrrr 

T G P  (toth.) 

(Under surpi.on) 

2:L_avu .t__ j 

&hdcvicJitinLa 

O0/i't,, 3a1soro(oriea) 

TRI 

I -•'- 	 ••• 	 .-. 	 ..,. 	 ,• 	 -•.• 	 •. 	
..- 	 •, 	 • 	 •.•-. 	 - 

	 I 



To 

M.C.Muitherjee 
TGT(Maths)...Under.  •.suspensthn, 
•Jawahar .y ayavidyal aya, 

priss iat  

Sub: - 	Q1rv under ccs-. 

4) - 

4 

\ 	
L 

-5,  

Q\ 

This has refers to your L. dated 110'I•,.1996 
and I am to inform you that the enquiry report 
about the enquiry conducted by me nl1.O.1 2 0l995,at 
JNV I3elpaa, Dist.Bolang.jr, Orissa, has been suhm-5 
itted to Deputy Director s  alongwjth statement of 
delinquent offjcjal, 0 0 and witnesses., You may 
correspon( with the- disciplinary officer regarding 
further action 	in your case s  

Yours faithfully, 

( . .1-I • 1< DIX iT 
ASSISTANT.. DIRECTOR (P&A) 

•A. 
p 1 l9L: 

- 

T 'ILfA 

 

.' 	 ............•-. ....
&.-d-. ..--'''' 	L._..'' ....-..:.-'.... ........ 

• 
: 	 J irya V1yn 

	

Lfl.i 	 1 rh 	hesouru. Dcopcnt, 
1irrr 	rr 	rr 	____ 	(ruuc on c.partncn() (jcwl t4 

RC9WflJI OfhLC -'S  
rfli 	 ' 	or (ii M) 	 l '3 Acra COlOny bHO1'iL 4c2 	( ( 

3T 

Wn NO F./96-..NVS(BPL)/ &\' 	 fku 	26,Q4G1996 
No.:. 	•. 	. . . 	.-, 0 	 L 	

) 	 .Date. 
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ri in ii 	'l I ut imi !(c:ow :C DvIuIHtt 

)HPI,IhIIII lIt I,clitcni (HI) 
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ZI4)nr II M.2,çr 

Dt 18/e/9a 

OtD 

• Wha rean an Order p1cing Sh, M.C.MujeTGT(C) 
• 

	

	tlñozu5perin was made by the Dy. Director, NVS L.O 
Bhoplytd No, Jw8/94/1/23 . 29/4/94. 

	

. The U 	rsine in accordanc witl) NVS HQr lttr 
. .7...3/3/96/1Tvsvig) dt. 5/8/98 and in exercise Q5 th 

perscnftrme by c1use (C) of sub rule (5) of rui 
• 

	

	10 of CCS, çCCA) Ru1a 1965 hereby revnkes thic ,  ta1d 31çnio 
with irmnediate effect, 

( 3.C. MTFI ) 
DIaPUTY DI!.ECTOR I/c 

• 	C,C: 1/h, MC,Mukerj ,TGTZ4) ir informtjcn, 
2. Pr1nriP&1 .iV Zinc Noqar undorgrh, 
3, crincipel 7Nv Chipliva, 3 3mbaipur. 
4. i1 rincipal JNV Narla Dist. Kaiahandj. 
5 Vigilance officer zv3 1lQr w.Lt his lttri 

H 	 dt. 5/0/8. 	
(I 

nnmiTy 

(1 	 . 	 •. 

-- 	' •• 	
) 	

iic 	i/c 
4 	•' 	. 

/•//•' 	- 	\"\. 	 / 
/y  
j) 

(I. 	jII 	....I 	
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NAVODAYA•VJ.DyALAyA SAMITE 
REGIONAL OFFICE 
NONGRIM HILL 
SHILLONG- 793 003 

R2.7(PF/2001-NVS(SJ-fl) 2 Y t 

Phone No.: 0364-521363 
Fax : 0364-52 1362 

'1 	 •' 	C) 
11 

Dated -20/1 2/2001 

The Chief Vigilance Officer, 
Nnvodaya Vidyalayn Samili, 
New DcH:i 110002. 

Sn bjccl:- Pending case of Sh. Mn <n I Chandra M uklicrjcc, TGT(Maths). 

Sir, 

The teacher referred above has been working in JN\' Morigaon now a days. Elts 
case has been lying pecid ag since 1994 in the vigilance section. Probably enq wry was 
also conducted but no (ICcision or opinion is conveyed by the vigilance section so Far. 

Presen I conduct of the teacher is vc' satisfactory. Due to pending enquiry 
neither his pay could he fixed as per revised norms nor dues of any kind could be given to 
him. This dilemma has been proving a demotivating fator. Therefore, it is req nested 
that his case may be dccidcc.l without fur her delay. 

Yours faithfully, 

(M.L1ARMA) 
DEPUTY DIRECTOR(OSD) 

.1 / 	•( 	
v 
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0 /2000 

To, 

The teputy DireCtor, 
Navodaya Vidyalaya Samiti, 
Regional Office Wongrim Hills, 
Shillong 	03. 

Sub: 	 Departmental proec1ing against 3hree  
joe, TGT(Maths). 

Sir, 

0n the suhjet oited above please find oniosed 

here with a sutnission of Shree M..Mukherjee, TGT(Maths); whih is 

self explanatory and sen4to your Offi.e for onward tt-nstntsion to 

NVS, HQR3(VIG), New Dolh:L, with strong reomrnendation. 

I, too agree that the departmental proeeding 

hanging over his head should be dropped immediately beause case 

matter is fak .mnd fititios and not proved yet. It Is requestedI 

to finalise his suspension case to avoid any kind of hardship. 

Thanking you, Sir, 

Yours fithEui.lr, 

Lnloo 	'%s Stated. 	 y — 	/ 

(PKMishra) 	 1/ 
Prlriipl i/:: 

2opy to:- 
Shree M. .Mukherjeu, TCT(M(.Aths) tor information. 

2 	t)/10  of person concerned 

Mishra) 
Priripal i/c. 

ASSAM 

toy 
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I-- 	 I0E 
of a dretched Servant 

before 
A Judicious Master 

To, 

The V1cilance Officer, 
NavodayaVldyalaya Samiti, 

• 	(An tonomusOrganisation 
of f'iInistry of Hwnari Resource 
Development, Department of 
EdUtiOfl), 

• 	 1-39, .aiiagh, Colony, 
New 1elhi - 11004.i3, 

(Through the Deputy Director, NI/S, .O.Shi1lon.) 

Honoured Sir, 

The unfortunate TGT(Maths) 1 shreo M.C.Mukherj, at 
present workIng at JWV, Morigaon(Assarn) transferred from J'W, Wokh a , 

(Nagaland) at his own request, begs most humbly and respectfully to 

draw your kind attention to my earlier suhltis3ions and to extend with 
due dd'terity 	.......... •1 

hile serving as such under the Principal, JNV, Zinc-.. 
gar, Dist, Sundargarh(ops3A), I was suddenly picked-up and sckec1 

under suspension from 29-04-1994, as a result of which a departmental 
proeedings initiated againGt me which is now in a stand still position. 

everai cbrrespondances went on ad I became reinst-
ated fo my pest of TCT(Maths) arid jo1ne d at JNV, Zinc-Nagar(ORIs3A). 
Then transferred to JNV, Wokha , ,Nagaland with the approvd]. of NVS, I1QR, 
letter NO.F.3-3/9G...NVS(Vjg) dated 05-08-98 which Is communicated to me 
b -4he Deputy Director, NI/S 9  R.0.Bhopal(M.p) vide his letter Wo.F.36.1/ 
90/NVS(}3P1)/Estt.II/2167 dated 2O-08-98.. 	• . .• 	

. 	 ..•. 

A Copy of the case is attached herewith ceparatety 
4 	 from page No.1 to page No.3. 

That, obeying the order, No.F.3v1/961vS(vig) dated 

5.8.98 of your good-self, humbly, I joined in 3'Nv, Chukitong, voltha, 

Nagaland on 7th September 1998. Joining Information, . a''onveyed to your 
Office with reference of it. No.F.3.3/96.4ws(Vjg), dated 0809.93. 

;3f) 	 • 	t 	• 2. 
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4) At present I am resuming 
coming frn JNY, Wokha on transfer at 

c'wnunication in my favour regarding 

kindly be done to JV, Morigaon(Assam 

Nagaland. 

- 

my duties at JNV 	origao': 

my own request. Any offiala). 

1opartrnenta1 prozeedings may 

address instd of JV,/o}tha 

Regret, to state that four incrment 'and arrears tci 

my pay and Allowances due to Vth pay crission reomaadation 1  ae 

held-up by your nlagn;inimous self, Also I a'n donied many service bmL 

I attended the enquiry on 12-12-95, on which (`-tate ti 

Marshalling 'Officer prcduced smia documants (not all) and only 

one witness was examined by the Marshalling officer and th nquir' 

Oflicer where other witnesses and the reporting Oficr dinot v-

ture to -ne torward to give witness cjai.nst me. 

it appears that charges frmed against inc by tho  

Charge framing officer are faklLand fictitious, 

On the same date I requested the Enquiry (5ficer in 

tteri to give me 'a chance to cr059-examine the only witness on else 

other date. But to my prayer no orders were passed 411oviing me tcy 
cross-examine the witness by my .dethnce assisant 0  on ll-04-.96, when 

no' other date w 	fixed by one onqu.iry Officer, I applivad to give 

LEGI3LE Copy of some documents,, given to me and also p.ayed to fi; 

ditu to 	oxa:njr, all the witnsswi. 

But after the first"enquiry date i.o. , 1212-95, no 

further intimation regarding further production of prseution :it.-

nessee on allowing for ous.exarnining the only one witness, has yôt 

been received and the 1nquiry officer vide hià letter No. 543 dated 

26-04-96 intimated rnt that the onquiry,report has been sent to the 

Deputy Director, R.O. I3hopa1 (M.P). 11e.h3s a10 dire..ted me to ont--

act the Disciplinary Authority regarding the 	su mattur 

After, a lot of procras tinations a letter was reiv: 

by me in 1997 that the cse matter of 1994 has been handed over to 

the vigilance of.ficer, NVS. HQS, New Delhi in the month oI '\oril-1 )) 

and I have not been given a •  copy of inquiry report yet, 

( 7 
	 ont. • .3 



( 3 ) 

Sir, I have grave doubts some matters must have been arra-

raged by this time to prove the concocted facts, placed against me 

before my Master, the Vigilance Officer, Navodaya Vidyalaya Samiti, 
HQRS, New Delhi. 

/ 	 9) That, I have not done anything wrong which will amount 

to misappropriation of Vidyalaya money, or extended uncourteous beh-

aviour to any ranking personnel under the Navodaya Vidyalya Samiti, 

have not done anything which will bound me down under a crirri:Lnai cf. 

ence but I can say at the Gatos of 1-leaven that I have done nothing 

whiCh may diminish the prestige of any 1avodaya Vidyalaya or wound 

the feelings of any superior. I am confident, there has bean a rni-. 

understanding of spoculations among the Prin.2ipal and the te•:hing 

staff ol ,Ø JNV, Zinc-Nagar, Sundargarh(0RISSA), which resulted 
it the departmental Proceedthgs' over the head of this poor wretchec 

soul, hroe Mukherjee, TGT(Maths). The existing instrutions (10 not. 

allow your good-self to keep departmental proceedings on me any fur-

ther, as all Charges framed against me could not be prY2ed yet thro 

ugh an enquiry and by now more than Six years passed. 

Sir, matters are being delayed too much and the depar.-
tmontal proceedings have been continuing for a rrety long period 

only to feed-fat the grudge of some officers against me. 

That, the legelprincip$les.of the Jur1sprudene is 
that " man should not be held to be guilty unless he had hc] a 

- fair-rjal and found tobe guilty"4 

-'/ 	 In the thtant..case of mine, the.auspension case 

should be finalised and departmental proceedinga hanging over 

your servant should be dropped immediately. 

Your wretched servant craves mery of-all at this hour 
of disaster faced by him and by his family. Many Increments, arrern, 

pay allowances are now held up dua to prolangd suspension case/dep 
artmental proceedings by now more than six years, which has caused 

immense damage to my family because the backbone of my family has 

been completely broken down due to acute paucity of fund. MatI -ers 

are adversely working on me when my family members feel tiSlav ery  

when comparing with our dross and diet, appreal and appeasement with 

those of Government servant family members and children in my surr- 
ounding area. 

•cc,nt,.. 4 

4 



Submitting as above and referring my earlier submissions 
through proper Channel in regard to drop the departmental roej;- 
Shree Mukherjee, TGT(Maths) bogs to pray that kind orders may ktd1,r 
be passed to drop the dep'rtnient1 proceeding against me iith 
jato effeCt, tre -iting the period of SuSpention as duty period and 
allowing all in2rements1  arrears, oay allowanCes OCt in my 1favour, / 	

/ with a Copy to this poor soul. 

And for whiCh at of kindness the humble s€rvan sh1: 
ever pray. 

Date: 14-08-2000. 

A.1) 

C 

& 
(L)tC 

v Mori ()Vl 
'zr 

-. -------------- 	 -  

Yours faithfully, 

(M..Muthcrjec) 
' TGT-Maths. 

JEW, Morigaon,A3rn, 

F1 



NAVOOAYA VIDYALAYA SAh1T; 
(An Autonomous Orcjanisaton of Ministry ut 

Human Resource Doveiopm(Jnt 
Department of Education) 

ADMN. BLOCK, I.G. STDM., I.E E3TArE. 
NEW DELHI-110002 	P 

Email. 	navodaya@ron02.nic.in  
navodaya @nda.vsnl.net.:1n 

Website 	navoclava .010 in 
( 	

Sept'02 J 

1TI 

ORDER Dated 

'rirfr 
(r1f;j-j 	1TTf Tft[ 	1Tr f1Pi 

11 	N) 

9T fk-110002 

(g) 

Fax : 33900/ 
	

oux,L) e— 1F 
T1r 	1 3396057-60 (LI Lutes) 

Telephonej 

\Vl-[EREAS, a complaint of moral turpitude involving', the exhibition of' iinmor;ti 
sexual behaviour towards girl students was rccel\'ed against Shri NI. C. Mukherjcc, 

TGT(Mat.hs) JNV, Morignon (Assam) while he was posted at .JNV, Zincnnga: 
S u ndcrgarh 

Wl'l.EREi\S, an inquiry conducted regarding thsc chargcs has established that Shr 
M.C. Mukherjce, TGT(Maths) is piii;za fade guilty of moral turpitude involving Litu 

exhibition of immoral sexual behaviour towards t\.vo girl students of' class IX of 
Lincnagar, Sundergarh (Orissa). 

AND WIl EREAS, it is felt that it is not expedient and pract(;abie to hold a re,euHr 
inquiry under the provisions of CCS (CCI\) Rules, 1965, on account of Serious 
embarrassment it will cause to the concerned girl students and their guardians. 

NOW, TI-IEREFORE, the undersigned in the capacity 	of l)ircctor 

Commissioner), Navodaya Vidyalaya Samiti in exercise OF the pO\vCS under thu 

provisions of notification F. I 4-2/93-NVS(Vig.) dated 20. 12. I 93 	of Navodnyn 

Vidyalaya Samiti, hereby terminates the services of Shi'i M.C. Mukhelijee, TGT (Maths), 
Morigaon (Assam) with immediate eftect Shri MC. Mukherjee will be paid pay 

and allowances for one month as admissible under the rules in lieu Of the notice period. 

	

el  
ec-' 	oo 

. 	 (D(.Ko fin) 

•

I)ircclor 
(now Coin in issio nor, N YS) 

M.C. Mnkher,jcc, TGT(lVlnths) 

	

• 	
, 	JNV, 1\Iongaoii (Assain) 

Copy to: 

Dy. Director, NVS, R.O, Shillong, with directions to relieve Shri MC, Mukherjee 

with inunediate effect. 

	

,k I 	2. Dy. Director, NVS, RO, Bhopal, fbi inlormalion. 
Principal, JNV, Morigaon, Assam. A copy of this order he served upon Shri MC. 
Mukherjee at his level also. 
Dy. Directoi'(Estt.), NVS, l-Iq.rs., New l)elhi. 
Guard file. 
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Annexure-14 19 

JAWAHAR NAVODAYA VIDYALAYA 
MINISTRY OF HUMAN RESOURCE DEVELOPMENT 

(DEPARTMENT OF EDUCATION) 
Govt. of India 

DOLOICHURA, DISTRICT MORIGAON, 
PIN 782105 

F. No. F..No..19/95-2002/JNVD/749 	 Date 18..9..2002 

11 
Office Order 

In p'rsuance of Commissioner, NVS(HQ), New Delhi vide 

itter No. No..F..No..3-3/96-NVS(Vig) dated 6..92002. and 

Deputy Director NVS RO.. Shillong letter No..F/PF/MCM/96-

NS(SHR)/4429 dated 12..92002 the services of Sri M.C. 

MiLkherjee., TGT (Maths) are hereby terminated with immediate 

efect on the charges of moral turpitude.. He is requested to 

hind over, the charges of CBSE examination to Mr.. M. 

CFakraborty, PGT (Maths) and Jun:ior House Mastership of 

S4valik House to Shri A. Pandey, TGT (Hindi).. 

Shri M.C. Muckherjee, TGT(Maths) also directed to 

bain NO DUES CERTIFICATE from various in charges/stock 

ollders by today (18..09..2002). He will be paid pay and 

liowances for one month as admissible under rules in lieu 

fthe notice period.. 

Sd/-  Illegible 
Principal, 

Jawahr Navodaya Vidyalaya 
Ministry of Human Resource Development 

Copy to 

3 

 

 

All the Incharges/Stock holders.. 

Mr.. M..Chakraborty, TGT(Maths), for compliance the 

order. 

Mr. A..K..Pandey, TGT(Hindi) for compliance the 

order. 

Personal file 

Office copy.. 

j C-JAn Y'r4 
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CTOVLOV INJ)JA 

P.O. & DLMOR!GAON: AAM 
43S 

FNO. (-24/95-2002IJNVi\'I/ T( 
 

TERMJTATfON ORLE.R 

In pursuance of Coni mksioner, NV S (HQ) New .I)ch \i  ide lefter No. 

3-:3/96-NVS(Vig.) d8ted 06-092002 and Deputy 1)irector, R.0.Shiilong icUer No. 

PiPF/MCM;/9(NVS(SHR)/4429 doled 12-092002 the services of Sri 
Ni .C.Mukhetjec, .TOT(Math s) iire hereby terni mated with effict from J. 9-09-2002 
(A.N) an.d relieved from this Vidyaaya. 

. 	. 	.. 

• 	:.. 	 . 	 '. .. 	 .,. 	

. 	. 

*u 	ocJaya 	'Ii.iy II 

i iriry f Hurnn flQcOurc 	U\ 
. 

• Th't,91 11j4, O. 	tducitUfl 

Copy to Mrion -782 1013 
AAM 

, N(HQ)New I )olhi for kind rnfc,rrn4l 	n 01 Tho Conirniionoi\/1 
and ncccssar 	c1i6n pkasc 

/ 	02 fh Dcputy Dir ectoi, NVS, R. 0 Ghillung 101 infOl mat;un md 
neoc.ssary action. pi,c:e. 

• 

. 

03. Pci-sonal file. 
. 	. 	 . .. 	 :. . . 

04;Offioô copy. 	
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